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Heard Mr M. Chanda, learned

.counsel for the applicant. Issue

' notice returnable by four weeks.

List on 7.3.2003 for admission.

|

Vice-Chairman

e

\

AN rbad’éz WL QMJ\
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Cowy st a2 WH/

&p culplemgried Ho

Mr. A. Deb Roy, 1earned Sr.
C.G. S C. for the respondent Nos, 1 to
3 prayed for time for filing written
statement. Mrs. R. 3. Choudhury,

| learpgé counsel has entered appearance

on behalf of the respondent No.4.
List on 2.5.2003 for reply and
£

urther orders.

Vice-Chairman
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26.6,2003 Written statement has been filed,

\ (Q )
) )
oA

f
2¢5.2093  Heard Mr. M. Chanda, learned

" counsel for the applicant.
No reply so far filed by the

. | - " respondents. The application is
/;%ﬁi,—————* . admisted. Call for the records. No
\’Qa®27“ o _ "Vrﬁ.wgifresh:notice need to be issued.

oy  On the prayer of Mr. A. Deb
J gRay. learned Sr. C.G.S.C. for the

.. _respondents further four weeks time

is allowed to the respondents to
_ . o - - file written statement. List on
~k§b*V0%%Vpgwx e}4lhammLmkﬂ°JT o ”.t111.602003 for orders.

W Yoo Wletd,

4
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T Codesd aratjotymnsel fo (34,9,

13,6,2003 List again on 26,6,2003 for :

for filing written statement.

*

The case;may now be listed for he%ﬁﬁﬁg‘
"' on 1.8.2003. The applicant may file

today. .

| Vice-Chairman
mb

.,cmvvv{&??—~~“ T 1.8.2003 On the prayer of Mr, I. Choudhury,

learned counsel for the respondent No.4,

the case is adjourned, List on 29.8,2G03
for hearing. '
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rejoinder, if any, within two weeks from
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On the prayer of learned
counsel for the ‘parties case is

lm@(

Thoe e

Y

On the prayer of Mrs. R.S, Chowd-

hury, learned counsel for the respondents
the case is adgourned List on 12,9.03

for hearing.

i
~<
Vice-=Chairman

. presentz The Hon'ble Mr.K.V.Prahaladan
Adminlstrative Member .

On the prayer made by Mr.A.Deb ROy
learned Sr.C.G.S.C. the case is adjour-
ned and agaln 1isted for hearing on 26.
9.2003. _ -

Aajourn;d'ﬂn the prayer of learned
counsel! fOr th° appllcant List on
24,10, 2003 EOr hearlng.
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VicesChairman
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the taken up.

[ Tribunal’s Order . »
e -

g

_ * On the prayer of Mr. G.N,
% Chakrabarty, learned counsel for the
! applicant, the case is adjofurned.
List on 9.1.2008 for hearing.

R el e ,

o - 'Member (A)
Heard Mr. ‘M. Chanda, learned '

counsel for the applicant and also Mrsy

R.S. Chowdhury;-learned counsel for’

the respondent No. 4.

List again opﬁ21.1.2004 for

hearinge.

| \OQ‘M

Member (A)

counsel for the parties list aqain :
on 15.3.03 for hearing.

" .
CCe

N LA
e : Member({a)
‘List,on 26 '3.2004 alongthh M. P,
23/?004. ' : -F
X
Member (A)

Heard Mr. M. Chanda, learned counse
el for the applicant and also Mr. A. Deb
Roy, learned Sr. C.G.5.C. and Mrs. R.S.
Chowdhury, learned counsel fer the

respondents. ) R

| List on 7.%.2004 for hearing. On
that day a jurisdiction of the C.A. will

kzig;;;JLgaﬂL

> Member (A)

¥ N . ¢
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C.A. 4/2003

¢

Heard counsel for the parties.
Hearing concluded. Judgm2nt delivered
in open Court, kept in separate cheets.
The application ig disposed of in
terms of the corder. No order as to costs.

lC)éziL&n¥sﬁﬁQ~—
Member{a)

—n



1
LI IR I N

|

1

|
Mr.M.Chanda o |

.ii.......'o.l...‘.l.'0.0.00'."5“.‘.0"0....&.v‘..‘ﬁ.‘AI)VOCA’]:‘E FOR TI_E

i)Satish Talukdar,

~VERSUS~

Uhi&n of India & Ors

'udgment delivered by Hon

CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

O'A!/R&ALNo, L;;14 of 2003

DATE OF DECISION 70402004

.0...0."..'....‘O.‘.Q.;.QCQ.i‘;;.'!.............APPLICAI\}T(S)‘

APPLICANT(S).

.0.0.0.....‘.'.'O‘.Q.&‘..l’.‘i“.......0’.......QRE;SPONDENI‘(S)

r.A.Deb ROy,Sr.C.G.3.C. for the respondents 1,2 & 3

RESPONDENT(S) »

nd Mrse. R. S.Chowdhury, for respondent No. 4. .
‘)%i..'\.l..."‘ﬂloou-.....h..q.‘a.al‘...‘lbo‘.oo..ol.ADVOCI\TE FOR TI‘IE
éON‘BLE MRe KeVe PRAHALADAN ,ADMINISTRATIVE MEMBER
HON'BLE
Whether Reporters of ldéal papers may be allowed to see the
judgment ?
: To be referred to the Reporter or not>
I :
Whether their Lordships wish to see the fair copy of the
#udgment ?
F

‘ble Member® ADMINISTRATIVE



CENTRAIL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Ooriginal Application No. 4 of 2003.

Date of order : This the 7th Day of April, 2004.

'The Hon'ble Shri K.V.Prahladan, Administrative Member.

shrji Satish Talukdar,
Senior Assistant,

Office of the Senior Manager,
Airport Authority of India,
National Airports Division,

~ Dibrugarh, Assam. «..Applicant

By Advocate Sri M.Chanda.
- Versus -

1. Union of India,
represented by the Secretary to the
Government of India,
Ministry of Urban Development,
New Delhi.

2. The Superintending Engineer,
C.P.W.D.,Bamunimaidam,

Guwahati.
3. The Executive Engineer,

C.P.W.D.,Mohanbari,
Dibrugarh, Assan.

4., The Senior Manager %Aero), .
Airport Authority of India,

National Airport Division,
Dibrugarh Airport,
Dibrugarh, Assam. .. .Respondents

By Sri A.Deb Roy, Sr.C.G.S.C. for Regpondents 1,.2 & 3.

& Mr. K.N. Choudhury, Sr. Advocate assisted by Mrs. R.S.
Chowdhury for the Respondent No. 4.

ORDE R (ORAL)

K .V.PRAHLADAN,MEMBER(A)

The applicant joined as Khalasi in the C.P.W.D on

28.6.1967. Subsequently he went on deputation and finally
absorbed in the Airport Authority of India, Dibrugarh with
effect from 1.7.1990. From the records available before me
it is clear that the applicant has been permanently absorbed

in the Airport Authority of India. This application has been
filed for correction of his date of birth. The head of the
department is competent to take a decision in this matter.

Since the applicant has been permanently absorbed in the

contd..?2



Pg

Airport Authority of India he has no relation with his
parent department of C.P.W.D. Therefore, it 1is for the
Airport Authority of India to decide about the date of birth
of the applicant. Service matters relating to Airport
Authority of India does not come under the jurisdiction of
the Central Administrative Tribunal. Therefore, this
application is not maintainable. However, the applicant may
approach the pfoper forum.

The O.A is accordingly disposed of for want of

jurisdiction. No order as to costs.

SIS P55 Pty

( XK.V.PRAHLADAN )
ADMINISTRATIVE MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

fan application under Section 19 of

Tribunals act.

0. A,

BETWEEN

Eri Satish Talukdar

Son of Late alonga Talukdae
Working as Senior assistant, (on deputation
Office of the Senior Manager,

Airport suthority of India

Mational airports Division

Dibrugarh, MAssam.

-AND-

1. The Union of India,

Hepr@aﬁnt@dvby the Secretary to the
Governmant of India,

Ministry of Urban Development,

faw Delhi.

the adminisztrative

LAEO0E

sssApplicant

SV;SOJsz7ZLkﬁlLK

Y
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The Superintending Enginesr,
C.P.W. DL, Bamunimaidam,

Guwahati .

The Executive FEngineer,
S CLPLWL D, Mohanbari,

Oibrugarh,

The Senior M&nag@ga {faro)
‘ i

Alrport dAuthoritve of India
¥

;

Hational airportiDivision, —

3

i
o . 1
Dibrugarh alrport

Oibrugarh, s

DETAILS OF THE APPLICATION

Particulars of order(s) against which this application

s _made

This application is made against the impugned letter

dated  F0.05.2002  issued by the Regional Headguarter,

alwahati  communicated by the letts

dated O07710.,06, 20057
.

date of birth in the Service records of the applicant and

slso praying for a direction upon the respondents to make

_frrﬁct gntiry of the date of birth in the service book of

applicant as 30.6.194% instead of 30.6.1944 and also for
direction to the respondents to allow The applicant to
htinue in service In terms of the correct date of birth

retirement on su parannuation.



......

4.3

Jurisdiction of- the Tribunal.

The applicant declares that the subject matter of this
application iz well within the jurisdiction of +this

Mo kle Tribunal.

Limi .

The applicant further declares that this application is
Filed within the limitation prescribed under section-2L1

o~

of the Gdninistrative Tribunals Act, 1985,

ts o Case

That the applicant is citizen of India and as such hs

[
o

is  entitled to all the rights, protections and
privileges as quarantesd under the Constitution of

Indiam.

That. your applicant initially appointed as Khalasi
undaer the reaspondents afher being sponsored by the
Iocal Employment Exchange and being sslected by the
pondents in the vear 1967. He was initially posted

"2

a% Khalasi at CLRW. DL, Motanbari Lndair the

administrative contirol of Executive Enginesr.

That it is stated that at the time initial recrultment
of the applicant he  had  submithted  all ralavant
documents including the age proof certificate lssued by
the then Headmaster of the airport Kanoi L.P.School,

Mohanbari wherein his date of  birth was recorded &as

B0.6.1949 and the respondents wverified all the relevant

SuT A Teladaba



‘4.4

documents including the age proof certificate before

allowing him to join in the service as Khalasi. Be it

stated that the applicant read up to Class. IV in thes

=ty
93]

aforesaid wanoil L.P.School at viohanbari . T
pertinent to mention here that the certificate issued

by the Kanol L.P.School was aubmitted before the

3

ervioce and the

i

authority at the time of entry into his s
same was never returned to him by The authority. The
applicant also produced his school certificate at the
time of interview before the Selection Committee. It i
categorically submitted that in the certificate isaued
by the Kanoi L.P. School, Mohanbari the date of birth
of the applicant was recorded as 30.6.1949 on the basis

af records available in the school.

That wour acplicant came to  learn Trom & reliable
wource that he iz going to be retired on superannuation
with effect from ZI0.7.2004 and on anguiry he camse o
isarn that his date of birth has been wrongly racordad
iﬁ Mis servics as  30.6.1944 instead of 30.6.1949.
Thereafter he had repeatedly approached the concarned
authmritieﬁ‘on seversal ocqagimna for correction of his

date of birth in his =zervice book as 30.6.194% instead

Tt is relevant to mention hers that the

applicant on Znd July, 2002 submitted a representation
addrezsed o the Exacutilve Englneer, CuRL W 0D
Electrical Engineer, Bamunimaidam, Guwahatl oAy Lng

inter alia for correction of his date of birth in the

g o P >

wmervice book as 30.6.1949 instead of 30.6.1%44. It 18

SvT 3012% 7?»1@&/44[4&.

V€



alaso

of

his of his initial Joining in service the dats

stated in the said representation that at the time

- > - - -+

~k

o

birth of the applicant was duly recorded as 30.6.1949

and

S t.v' =

also enclosed & CORY of the cartificate

gquently obtained on 27.1.1999 Py the applicant

issued Trom the said Kanoi L.P. School. He had also

enclosad along with hisg repraesentation a4 copy of the

affidavit sworn in  before the Judicial Magistrate,

Oibrugarh with a declarstion to the effect that the

date of the birth of the applicant is 30.4.1949 as per

artificate  issued by the Headmaster, Hanoi .0,

School. The said representation aated Z.7.200% was

submitted - through proper  channel ., addres

to  the

Executive Engineer, Bamunimaidam, Guwahati, and the

S

was  in fact forwarded by the present el oyar

namaly, Senior Manager, errmrt Authority of India,

Oibrugarh where the applicant is sarving on deputation

i;a«, =

That

o copy of Lhe Certificate dated 27 .1.1999,
AT fidavit dated 11002001,  and repraesantation
e

dated 2.7.2002, are annexed As Annexure-1,2 and 3

raspaectively,

most  surprisingly, the Senior Manager (Asrol,

Alrport Authority of India, Cibrugarh airport informed

the

&(PE

applicant vide his letter bearing MNo. DIB/aeT /-

BIOMY /1397 dated 07/10.06.2007 informed the

applicant that Regional Headauarter, Guwahati vide

impugned letter No. NER/ENGG.5/1058

~,

5 odated 30,085 has

%

¥t

&0 Salo il akadin



4.6

4

"

carefully considered and rejected the claim of the

applicant for alteration of his date of  bkirth o
0.6, 1949  instead of 30.6.1%44. Hence the pressent

application.

& copy of the impugned letter dated O7/10.06.2002

is annexed as Annexure—4.

That it is stated that in the impugned rejection letter
issued by the Regional Headauarter office, Guwahati i
ot disclose any reaszon for rejection of the claim of

the applicant for correct entry of date of birth in the

score alone the

sarvice book of the applicant. On that

s 0710062002 iz liable to be se

aside and ouashed.

That it ia stated that it would be evident from the
certificate issusd by the Headmaster, Kanol L.P.School,
Mohanbari the date birth of the applicant 1s Z0.46.194%
as per records available in the school, whereas in the
warvice book of the ap%licant the date of bkirth has
heen recorded by the authority as 30.6.1944. Therelfore
it would be presumed that the competent authority whilea
recording the date of birth of thé.applicant in the
cervice book committed a bona fide clerical mistake and
as & result the date of birth of the applicant was
wirongly recorded as 30.6.1944 in placse of 30.6.1949.
Therefore, when the subsedguent certificate insuad by

the waid Kanoi L.P. School, Mohanbari produced by the

#

applicant  before the respondents  along with hi

SV/LM Tl g g by



. the said Manoi L.P. School, Mohanberl produced by the
applicant  before the respondents  along  with his

representation, the said bona fide clerical mistake is

liable to be rectified for the ends of justice.

it iz further submitted that it iz not a case for
alteration of date of birth but an application praying
for rectification for bona fide clerical mistake. as
such question of limitation or delay cannot stand on
the way for such rectification in the service book of

the applicant.

2

4.8 That it iz staeted that 1if Tthe bona fide clerical
mistake is not rectified in the service book, relating

to the date of birth of the applicant., it will cause

% irreparable lozs, injury and financial hardship and
searvice prospect of the applicant. In the facts and
circumstances finding (Al ather alternative the

.: applicant approaching this Honhblea Tribunal o
protection of his wvaluable rights and intersasts by
passing an appropriate order directing the respondents
to make correct entry of date of birth into the
service  of  the spplicant as  per the certificat@
wubmitted by The applicant ab the time of joining in
service wherein the date of birth recorded as

BCGab ., 1247,

4.9 That this application iz made bonafide and Tor the

cause of justice.

Syialed Tl nkain



5. Grounds for rel

5.1 For that, the date of birth of 1 he

5.4 For that, no grounds is disclos

ief(s) with legal provisions.

applicant has been

recaorded in the service book not hased on the adge pironf

certificate submitted by the applicant at the time of
initial recruitment which was issued by the then Head

master, Kanoil L.P.School, Mahanbari .

2 For that, the date of kirth af the applicant as

%0.6.1944 is wrongly recorded in the service book.

ot

For that, the corract date of birth of the applicant is

o

£

M

%5G.6.1949 as per the certificate issued by the tThan

Meadmnaster, Kanoi L.P.School, . Mohanbari .

in

sed by the

the impugned letter of rejection of the mlaim of the
applicant Tfor correct entry of date of birth as

0L AL 1949 In the sarvice records.
%. 5% For that, the applicant cannot e allowed to ayutfer dus
to clerical mistake committed py the respondents while

recording the date of birth in the service book.

of bona fide clerical mistake

%.6 For that, it 1s a

while recording date af birth in the service book

without propearly Tooking into the relevant records.

RO dents To o en tar

%7 For that it ie the duty of the

the correct date of birth in the service book of the

=9 SAM 7;”/%%



concarnaed  amnplovee in the terms of the ags ptoot

(9}

documents submitted by himfher at the time of Joining,

the service.

Details of remedies exhausted.

That the applicant states that he has awhausted all the
remedies  available to  him  and  there is no  obher
alternative and efficacious remedy than to Ffile *his

spplication.

Matters not previously filed or pending with any other

Court.

The applicant further declares that he had not
previously filed any application, Writ Petition or Suit
hefore any Court or any other authaority or any obther
Banch of the Tribunﬁl regarding the subject matter of
this application nor any such application, Wit

Petition or Suit is pending before any of them.

Under the facts and cir Hmwiur es stated above, bthe
applicant humbly prays that Your Lordships be pleased

to admit this application, call for the records of the

case and issus notice to the resp sardents ho show CAausse

as to why the reliefis) sought for in this application
shall not be granted and on perusal af the records and

after hearing the parties on the cause or causes that

[

may be shown, be  pleased T grant thes Following
¢l

relief (s

av! SM m/ galx.



8.5

-

9.

<

1 That' rhe Hon'ble

10

That the Mon " le Tribunal be pleased to st aside and

puash the impugned letter bearing MHo. NEREENG&u5f105$8
Adated  BO.05 (ﬁnﬂ@mur&wﬂ] issued by the Ragional
qs communicated oy

Headauarter, CPWO, Guwahati, which was

the Senior Manager(Aero) . airport authority of India,

pibrugarh Airport vide his letter dated 07 /10 .06, 2007

That The respondents he directed to rec

e of birth of the applicant &3 Z0. 6. 1949 in place of

LA T
%0.6.1944 in the service recoirds of the applicant and
further be pleased to Al the respondents tri milmw
v omervice as  per corraect

the applicant to continue 1IN

date of birth i.e. A0 L6194

AT

Costs of the application.

antitled

i

any othear relief(s) to which the applicant i

the Hon’ble Tribunal may deem Fit ang proper.

G

Interim order praved for.

Ouring pendency of  this application, the &pplicéﬂt

prays for the following relief:

Tribunal be plaase

observation that the pendency of

ot be a bar for the i wpondants ro correct the

B

0L 6. 194%  In place of

hirth of  the applicant as

%0, 6.1944 in his ser

=V §§¢ZJ&A£ZZZZA¢@4%{g
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-------------------------------------------

This application is filed through advocates.

1. P. 0. No. : HG Go83227

Date of Issue 0 — /- 73

Tssued from . 6P o, 6 verg Mot
payable at bGP0y b6y Aol

t of claosures

Ae gliven In the Indax.

SRV &LV YN
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VERIFICATION
I, Sri Satish  Talukdar.3on of  Late Alonga

féluhdar, aged about 53 vears, presently working as Ssnior
pesistant in  the office of the Senior Manager, firport
suthority of India, National Airports Division, Dibrugarh,
RS SAIM ., do  hereby wverify that the statements macke  in
ﬁaragramh 1 ta 4 and 6 to 17 are true to my knowledge and
thosa mads in Paragraph 5 ate true to my legal advice and I

have not suppressed any material fact.

ard 1 sign this verification on this the éth day of

Jdanuary, 2003,

534: S;Qj;>ngﬁﬁ:[4¢<44i

Syt f}aJqu/Zfﬁ;ZAJZ<Z%/\
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IN THE COURT CF THE JUDICIAL MAGISTRATE AT DIBRUGARH

Dated: 1/10/2001
AFFIDAVIT

s2 years, Dby religion Hindu, resident of Moh&nbari,P.O..P.E,
f Lahowal, Dist.Dibrugarh do hereby solemnly declare on oath
, Mﬁ"‘"a?iﬁ‘w"w%

#That T am an Indian Citizen. . g -
S @{‘2.\Tha§ my data of birth was 30.6.1949 (30th June,1949) '"hJﬁ
’i» b \\I,:-f mgm:; /_.{,,‘ ; |

f " i 'Knowledge and belief, S
PP . ‘ - P —— i 5 4

I,Sri Satish Talukdar Son of late Alonga Talukdar,nged
- as follows:
i

g RN ! \4\ <)

RS as gér?schoolioertificate.
ARE S ' '

WS 7iTHe above statements are true to the best of my .

N

. K> Kﬁo"jﬁ'ff 
Advocate o ’ | S
Solamnly affirmed and declared before me on iath .

by the above namad deponent on baing identified by o
Sri G.Baruah,Advocate on this 1st day of October, . @ " "
2001 . . : : ' SR L

G Ao O
MAGISTRATE: DIBRUGARH." B

Wra
far fute

gﬁ“ﬁi’ﬁ.ﬁ 3,%?:}'2.‘4*; . ‘
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sorving in the Civil Aviotion Deptt. EBarlier I aprvad in i

lo - . S 1 ox vy -3 .

%ﬁ

Ih
The Executive Engineer,

C.PW¥.D. (Blectrical Inginger ),

Guwhati-
2 Bamunimeidem,
'”‘ GuWubaﬁi“21 ' L
o Doted, the 20d July,2002:
.' Thlough ?QTOL :_Chiann gl ,

R TR
i

Respecﬁed sir o, N : EE
~ I have thao hwnour 4o gtate thet T hnyezbeﬁn

Deptt.of C.P.V.D, Hohanbari gince 1967. o

My dnto of birth weg 30.6.1949 I gtudiﬁ ARy
Mohenbari Airport Konol L.P.3chool, Dibrugarh, T hermw1+l _
encloge a copy of my Schonl certificate vmrtifylnw my dv*ﬁ;,

of birth. I aleo onvloac an Affidevit duly gworn before 1
Clngg Magigtrate, U?blUVnIh for your ready referrnce.

Thet 3ir, while joining my goxvice, T hpvr
mly recorded my dato of birth on 30th June, 1949,(1949)

I hove boon given o underutand that ny dntn

of birbh in my service record hag bgen inudvprtnnt1y r@pnr4~4

o 306’1944

L, therefore hereby mogt hanbly pray. fo yuvv“
honour 4o meke neceasanly correction of mv dnte of b]ffh in oy

"ervice both for tbo endg of jugtice.

Tours faithiully,
W
e
(- Satiqh Tn]ukdar) | _
seninr Operator (Engineering Seciisr
Airport Authority Mohanbari,
dibrugnrh Airport.

B
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A

‘ ‘ ~F - A%wwww;L
i . ]
- « ARt faaraoas grfesor
Ak . | AIRPORTS AUTHORITY OF INDIA

G \ . (g faw=ass wwm )
=l o (NATIONAL AIRPORTS DIVISION)

( DIB/AAT/E-6 (PENSIONY/ /3G 7 : 07-06~ o

Ref. Wo.....: ...... /AAL/E- ( ) 8/ /27 { @ate.._yio..‘(.?. ..... 2002

TO
shri S$.C.Talukdar,

= Operator
AAI, Dibrugarh Airport.

subject:~ Change of date of birth.

_ An extract copy of RHQ,Guwahati ©Office letter No.
-2 NER/ENGG,5/10588 dated 30-05 is appended%-below for yopr .

information.
Tt . ‘ . A A 4 ’
' ( S. SRINIVASU ) 0@”{O~

Sr, Manager, (Zero)

% The case of Shri S5.C.Talukdar ,Operator (Engg.
Electrical) attached to your stgtion for alternation of his
date of birth to 30-06-49 instead of 30=-06=44 has been
carefully considered but can not be acceded to, ,

The 6fficial may be informed accordingly,“

R T R
_ VIO R R -

v

[ SR S— AR - 786017 | AT ¢ SENIOR MANAGER(AERO) |

- = Dibrugarh Airport, Assam Pin - - 786012. (Telephone-Fax) : 0373-381763 (O)
82532 (O)

82755 (0) 82523 (R)
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VAKALATNAMA

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

LNV VNN S W

0. A. No. L /%gég
[ .
Iwe &S oheals Toalrtmtdon — -- .Applicant(s)
_VS_

Ei Union of India & Others.
) - - -Respondent(s)

o all men by these presents  that the above named

fpplicant do hersby appoint, nominate and constitute Sri
Manik Chanda, Sri G .. b and Sri 8. Stesl. .,

Sdvocatel(s) and such of below mentioned advocate(s) as shall

akm@pt this vakKalaTMarMas to be my/our  true and  lawful

Advocatels) to appear and act for mefus in the above noted

dee and for that purpose to do all acts whatsoever in that

taking out papers, deeds of composition ete. for me/us
d on mwfour behalf and I[/We agree to ratify and confirm
1 such dcts to be minefour for all intends and purposes.
case  of nonwpaym@ﬁt of the stipulated fee in full, no

¢
sennection including depositing or drawing money, filing in
3

advocatel(:) shall be bound to. appear and/or act on my/our

Received from the M. "??tgaéﬁ?1
Executant, satisfied Senior aAdvoc
ﬁ@d accepted. le

Ir wztncﬁJ whereof, I/We here
it day of . 2002,
|

b%‘h Aalf.

unto set my/four hand on this

A And Acceptead
te will
sa0 mefus  In the case.

fdvocate Advooates

L el agiehosy

, w/ st [ Lol

v

By Sa



}\

Notice

From

G.N.Chakraborty, Advocaie
Central Administrative Tribunal
Guwahati Bench, Guwahati

W G f bl

The Sr. C.G.S.C.
Central Administrative Tribunal
Guwahati Bench, Guwahati.

Sub : Original Application No. /2002 (Sri_Satish Talukdar &
3 Ors, -Vs- Union of India & Ors.)

Sir

>

Please take notice that the above Original Application, a copy whereof is
enclosed herewith for your information and necessary action, is being filed
before this Hon’ble Tribunal today.

Kindly acknowledge receipt of the same.

Thanking You,

Recetved Copy Yours faithfully,

. —
Sr. C.G.S.C. ,, ) W%
‘ : ~ Advocate

T

0 -~




VAKALATN

3
S
_ , - P 3
IN THE GAUHATI HIGF s &S
\ OURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, =3 S Y
[ TRIPURA, MIZORAM AND ARUNACHAL PRADESH] 5 iﬁ
o = g
O A- NO 6’ ....... v OF 2603
! , , Appellant
' : 5 , T M/KW , Petitioner .
;b Versus
g ) 'W*a w 7 7uﬁ£uf )( e n> Respondent
h S / Opposite-party

Knowwall n‘xen by these presents that the above named o éf .........

do hereby nom mate constitute and appoint Sri/Smti kN‘ .................. Y.ML KX eSS p; A “ '_
et s s e e e s saa e babee b e s bessae e nnennebanas Advocate and such of the undermentioned Advocates as shall
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted
above and in connection therewith and for that purpose to do all acts whatsoever in that connection including
deposmng or drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our
behalf and I/We agree to ratify and confirm all acts to be done by the said Advocates as mine/outs for all intents
and purposes In case of non-payment of the stipulated fee in full, no Advocate will be bound to appear and act

on. my/our behalf.

N. M. Li?\HlRll (Sr. Adv.)

T.N. PHUKAN (St. Adv,)

B. M. GOSWAMI (Sr. Adv.)
JP. BHATTACHARJEE (Sr. Adv.)
- ne SHARMA

B.K. G(DSWAMI (Sr. Adv))
AM. MAZUMDAR (Sr. Adv)
P.K. BARUA (Sr. Adv)

S.N. BHUYAN(Sr Adv)

JK. BARUAH(Sr Adv.)

ANIL SARMA(Sr Adv.)

BK. DA_S(Sr Adv.)

M. A. LASKAiR(Sr. Adv,)

SN. CHE‘ﬂA

AS. BHATI'ACHARJEE (Sr. Adv)
A.R. BANERJEE(Sr Adv.)

AR. BARTHAKUR(Sr Adv)
DK. HAZARIKA (St. Adv.)

N.N. SAIKIA{SK. Adv)

J.M. CHOUDHURY(Sr. Adv.)
PK. Gq;swA*Ml (Sr. Adv.)

PG. BARUAH (Sr. Adv.)

CR. DE (St. Adv.)

D. K. BHATTACHARYYA (sr. Adv)
DK. TALUKbAR (Sr. Adv.) -

R.P. AGARWALA (Sr. Adv) \
D.P. CHALIHA (Sr. Adv.)

MRS. K. DEKA

BISHNlIJ PRASHAD

S.S. RA‘HMAN

GOLAP SARMA

SR. BHATT CHARJEE (Sr. Adv.)
PC. DEKA (Sr Adv)
BHARqu GHOUDHURY
[PK.DAS _‘ ‘ :

AK. CHAUDHURI

ln Witness Whereof /We hereunto set my/our hand on this é .............. Day of ..
B.R. DEY G. GOPAL .
AK. PHOOKAN (Sr. Adv.) B.K. GHOSE (Sr. Adv.)
K.R. PATHAK S. K. BARKATAKI
BHUBANESWAR KALITA (1) DR N. K. SINGHA
B. R. DAS (Sr. Adv.) D.C. MAHANTA (Sr. Adv.)
S.P. DEKA T.C. KHATRI
VK. DEWAN (Sr. Adv.) MS. BINOYA DUTTA
D.R.GUHA B. BANERJEE
S.A. LASKAR RK. JAIN

SAUKAT AU (Sr. Adv.)
B. K. ACHARYYA

MRS. USHA BARUAH

N.C. DAS (St. Adv.)

AK. BHATTACHARYYA (Sr. Adv.)
A. B. CHOUDHURY

R.K. AGARWALLA

- T.8. DEKA (Sr. Adv.)

K. P. SARMA (Sr. Adv.)

- B. P.BORAH (Sr. Adv.)

H. K. SARMA

PRABIN BARTHAKUR (Sr. Adv.)
M.C. BARTHAKUR

P.C. GAYAN

C.K. SHARMA BARUA (Sr. Adv.)
ANUP KR. DAS

DR Y.K. PHUKAN (Sr. Adv.)
DIBAKAR GOSWAMI

. HIRENDRA NATH SARMA (Sr. Adv.)

BIJON CH. DAS
R.L. YADAV
PRAFULLA ROY
A.C. BURAGOHAIN
B.L. SINGHA
P.K. MUSAHARY

' M.Z. AHMED

R.P. KAKOT!

MRS. A. HAZARIKA

GK. BHATTACHARYYA {Sr. Adv.)
P. PATHAK (Sr. Adv.)

T.C. MAJUMDAR (Sr. Adv.)

DR HAREN DAS (Sr. Adv.)

B. K. SARMA (Sr. Adv.)

B. C. MALAKAR

~ SAMSUL HUDA

BHADRESWAR TANTI

N.N. SARMA

JANARDAN DAS

CHAITANYA BARUAH (Sr. Adv.)
A.C. SARMA

V.S. SINGHA

N.Z. AHMED

N.C. PHUKAN

MUNIN (GAUTOM) SARMA
FAIZNUR ALI

D.K. KAKATI

G.N. SAHEWALLA (Sr. Adv.)

G. K. JOSHI (Sr. Adv)

AA. MR

MS. REKHA CHAKRAVORTTY
B.P.KATAKEY (Sr. Adv.)

MRS. JHARANA BORAH

S. N. SARMA (Sr. Adv)

MD. ABDUL MANNAN

DILIP KR. DAS (St. Adv.)
PRADIP KHATANIAR

N. CHAKRAVORTY (Sr. Adv.)
MRS K. YADAV

DR B. P. TODI (Sr. Adv.)
MRS. K. BHATTACHARYYA

'A. K. BARPUJAR!

S.S. SHARMA

S. P. ROY

N.D. SARKAR

K.K. BHATRA

R.P. SHARMA

S.C. BISWAS

P.C. ROYMEDHI
UTPAL DAS (i)

DR S. S. HARLALKA.
D.R. GOGOI

K. BASAR

A.S. CHOUDHURY (Sr. Adv.)
DINDAYAL AGARWALA

KAMAL AGARWAL

MD. SAMNUR ALI

JOYDEV CH. DAS

V. K. BHATRA

A.C. BORBORA

PK. KALITA

SAILEN MEDH!

MRS. M.B. DUTTA CHOUDHURY
P.C. GOSWAMI
APURBA SARMA ()

K.H. (SALIM) CHOUDHURY (Sr.
Adv.}

AK. PURKAYASTHA
ASHIS DAS GUPTA
L.P. SHARMA

VIJAY HANSARIA

o
3



-
B.N. SARMA
J. L. SARKAR
“R.C. SANCHATI *
J.PBORA
" SISHIR DUTTA
" C.R. BORAH
' PK. GOSWAMI ()
N.S. DEKA ' 4
M. SAHEWALLA
H.A. SARKAR
MRS. RUMA BORDOLO!
B. K. JAIN
“NILOY DUTTA (Sr. Adv)
CHINMOY CHOWDHURY
S.C.SARMA
SK. N. MOHAMMAD.
GIRISH MISHRA .
. "JOGINDER SINGH (Sr. Adv)
* ABU SHARIF
R. N. BARTHAKUR
B.B. NARZARI
_ MD. ABDUL WAHED
“NASIMUDDIN AHMED
'MANORANJAN DAS
" DR GOBIND LAL
- B.C. PATHAK -
FH. LASKAR
MRS. M. HAZARIKA
SAURAV KATAKI
_MD. ABDUL HAI
" GAUTAM UZIR
H.R.A. CHOUDHURY -
~'MRS. MANJULA DAS
- BHABENDRA N. SARMA
~ BENU DHAR DAS
S. L. TULSHYAN
* N.N. KARMAKAR ,
" MRS. REETA BORBORA
. 'HRISHIKESH ROY
. PRADIP.DAS
MD. M. H. RAJBARBHUIYAN
-~ MRS. J. B. KHARBHISH
~ D. N. CHOUDHURY
. 8.5. GOSWAMI
L. P.DUTTA
K. K. MAHANTA
JAGDISH SHARMA
P s. DEKA
- MONINDRA SINGH
N.R. PHOOKAN
K.P. PATHAK (Sr. Adv)
ARUP KR. GOSWAMI
S.S. DEY N
. DIGANTA DAS _
MRS. B. ACHARYA
. DILIP CHOUDHURY
- LAKSHESWAR TALUKDAR
8.P. MAHANTA '
S.K. CH. MOHAMMAD
HASIBUR RAHMAN

. MS.AJANTADHAR . -

- B. IBOCHOWBA SARMA
AK MAHESWARI .
" PN.'SINGH
NILAMONI GOSWAMI
'MS. BHARATI DEVI
~ DR ZN. SHARMA
KK.DEY
H.K. SAIKIA
. GK.DUTTA
* B. MRINAL CHOUDHURY.
KUMUD BARUAH - -
.. APURBA KR. SHARMA
. 'NAZRUL ISLAM -
* RAJIB BORUAH B
' SRIKANTA HAZARIKA

2)
© KN.CHOUDHURY (Sr.Adv) .
" MRS. ABHA BHATTACHARYYA

AK. THAKUR

A.C. MAHANTA

MS. BHUMIKA CHOUDHURY
DR AK.G. THAKURIA

'DK.MISRA (Sr.Adv)
. . DRAH4SARAF (Sr. Adv)

R.C., BARPATRAGOHAIN
MD. ALl SEIKH

B.K. TALUKDAR

N. CHOUDHURY

'GP. BHOWMIK
.- MD. ABDUL HAKIM ())

UPENDRA N. DAS

* SANJOY MITRA
* MS. KALYANI DEVI
© PARAMANANDA TALUKDAR

MANABENDRA NATH

~ DK. KOTOKY

MS. MONIDEEPA SARMA
MS. BINUPAMA RAJKHOWA
T. BIDYUT BIKASH '
S.B. SARMA '

SK. SAHA

YADAB DOLOI

R.C. DAS

- PK. TIWARI

D.C. LAHIRI

PRANAB BORAH"
DR (MS.) S. RAHMAN
" MRS. S.D. BHATTACHARYYA

R.K. JAITLY
MANOJIT BHUYAN
R. BARPUJARI
B.K. CHOUDHURY

" MRS. NIRUPAMA SAIKIA
- JENAT MOLLAH ‘
. PUSPA KT. BORA -

M.L. SHARMA

MS. TRIBENI GOSWAMI
R.K. MALAKAR
BISWAJYOTI TALUKDAR
PK. BARMAN

M.S. DEKA

ANIL CH. DUTTA

* SINGHNAD CHOUDHURY

DILIP MOZUMDER
AM. BUZARBARUAH ()
ARUP KR. SHARMA (1)
MD. JASIMUDDIN AHMED
DR P.N. HAZARIKA

_ ZIAUL KAMAR
~MRS. M. PHUKAN
 RK. SAKIA
_ SUBRATA NATH

DHANESH DAS

- H.N. GOSWAMI

H.P. BARMAN

~ MS. JYOTI TALUKDAR

SACHIN KR. SHARMA
L.R. DUTTA ‘
J.N.CHAKRAVARTY
QZI. S. KUTUBUDDIN
S.K. KEJRIWAL

" MS. PRATIMA DAS

JAGANNATH BARUAH  ~
MD. M. AHMED

'MS. B. K. DEVI GOSWAMI - -

B.C. SARMA

'MS. J.D. ACHARYYA - = .-
VM. THOMAS® =~ - -

K.K. PHUKAN

- B. DEVA GOSWAMI

AML CH. DAS

~ MS. BAHARUN SAIKIA

MRINAL KR. CHOUDHURY
S:R. SEN
MS. AHMEDA BEGUM

" D.C. KATH HAZARIKA

MD. MOTIUR RAHMAN
MS. DIPTI DAS
GOPINATH DAS

M.K. JAIN

" DR PK. SAIKIA
- MS. BASANA RAJKHOWA

MS. KALPANA ROY

B. M. SARMA

S.C. DUTTA ROY

S.L. JAIN

B. K. BHATTACHARJEE

" MS. ANUPAMA DEVI

MS. M. BUZARBARUAH - .
MS. MRIDULA DEViI

'BHASKAR J. DUTTA

MANIK CHANDA
K.K. MOUR
B.B. GOGOI

* ABDUR ROSHID

M.R. PATHAK
P.K. SHARMA .

" PK. BARMAN
. RAJEN CHOUDHURY
" MD. NAZIMUDDIN AHMED |
~ MD. HABIBUR RAHMAN

DR P.K. CHOUDHURY
JAYANTA CHUTIA
AK. ROY ‘
R.K.PAUL

_ ASWINI THAKUR -
JOGESWAR SAIKIA

AK. SARKAR

PB. MAZUMDAR

L.M. KSHETRY
M.K. SAIKIA'
AJ. DAS

. BISHNU BURAGOHAIN -
* AF.G. OSMANI

MS. MADHURI SINGH
SANJIB SAIKIA -

MS. PORI BARMAN

MD. A. SABUR CHOUDHURY.
R. N. KALITA ,

MS. MANOSHI HAZARIKA
MS. A. BHAGAWATI

RANJAN BARUAH

JNAN CH. NATH

KR. DEEPAK DAS

* * MONMOHAN TALUKDAR

UPAMANYU HAZARIKA
AMLAN DUTTA

BILLAL HUSSAIN

T. J. MAHANTA -

M.D. CHOUDHURY
MS. S. DEKA BARUAH
MS. NILIMA DEVI
SATYEN SHARMA
RAM CH. SAIKIA
UJJAL BHUYAN

HEM CH. DUTTA

. DIBAKAR SHARMA

MS. A.G. BARUAH
MsS. MANJULI DEV

AMARENDRA CHOUDHURY.. -

DR P. K. BHUYAN
MS. G. D. MAZUMDAR
JYOTIRMOY ROY .

~ ASHIS BHATTACHARJEE

MS. PRANATI SHARMAH
MS. R.T. PHOOKAN
KHARGESWAR DAS

H.K. BAISHYA

BISWA NATH SHARMA

' ‘CHANDAN DAS
; S&«LAHKAR

RASAMAY DUTTA ¢
MS. S. BAYAN ROY
S.N.DEV NATH .
D.C.DUTTA = -
MS. SNIGDHA BARUAH
JS.DHAR
MANWAR ALI

MRS. PM. DUTTA

.P.K. BORAH

H.S. THANGKHIEW . .
P.J. SAIKIA

: RAJ KR. AGARWALA

KAMALESH K. GUPTA
B. C. CHOUDHURY
JAIRAM GIRI
SANTANU BHARAL!
PK. ROY

MS. GOURI SINHA
P.C. DEY

KK. NANDI

MS. A.K. DEVI _
R.N. PURKAYASTHA
S.K. SINGH '
D.K. GOSWAM!

R.K. JOSHI

. D.C. CHETIA

MD. ABDUL HANNAN
MD. IQBAL HUSSAIN .

'DEBJIT KR. DAS

-~

MS. A.D. THAKURIA*
MS. ANUBHA DAS
MS. NEELI BORDOLOI
D.K. KOTHARI
KALYAN BHATTACHARJEE
D.C. BARMAN -

HARIN MAHANTA

MS. R.L. GOGO!

MD. K.A. MAZUMDAR
U.C. BHATTACHARYYA
TAYUM SON

MS. R. DAS MOZUMDAR
MS. SYEDA LA BEGUM
A.S. NIJAMUDDIN *

P.C. BARUAH

" RANJAN MAZUMDAR

RAMEN DAS ()

N.N. ©OZAH

P.M. DEKA

SK. PAUL

MUK PERTIN -

DR A:C. PHUKAN

M.C. DEKA"

PALLAV KATAKI

S.C. KEYAL

MS. S, B. BHUYAN

SKH. MUKTAR .
APARESH CHAKRAVARTY
MS. J. PHUKAN GOGOI-
GAUTAM BAISHYA

MS. M. MAHANTA DAS ' .
SIDHARTHA BHATTACHARYYA |

M.P. SHARMA

RANJIT DAS ~ .
RAMESH GOENKA
PHANIDHAR GOGOI
MS. BB, HATIKAKOT!
MS. SUNITY SONOWAL -
MS. BABITA GOYAL

" BIMAL CHETRI

PREM SHARMAH ,
BISWAJEET GOSWAMI
MRS. EVA KAKOT!

T.C. CHUTIA



VK. CHOPRA |
SK. SINGH '
CT.JAMAR

MALKIT "SlNGH

HK. SHARMA
PURNA KT. GOGOI
' SUDAMA CHAUHAN
UK. BORTHAKUR

MS. GEETA DEKA

MS. N. DUTI'A SHARMA
AK. BARUAH ()|
"MS. S. ADWANI

P.J. PHUKAN _ l‘
- JAGNESWAR SAIKIA
MS. R. PATHAK BORAH
MD. M. H. CHOUDHURY
RAB HUSSAIN
CK.DAS

PALLABH BHOWMIK
S.M. SARKAR <

SK. GOSWAMII

HARMOHAN TALUKDAR

R.M. CHOUDHURY
MASLIM GHANI
JC.BEZ |

BIJAN CHAKRABORTY
AB.ROY (Sr. Adv)
AM. BUZARBARUAH (Il
UTPAL RAJ SAIKIA

L. NESSA CHOUDHURY
DHIRAJ KR. SAIKIA
JK. MISRA

BIPUL SARMAH

MS. S. DAS BARUAH
MS. RITA KAR

ms. M|NAT| SARMA
GK. THAKURIA

" H.K.NATH |
RAFIQUL ISLAM

K.R. SURANA'

MS. . BORA DAS

MS. L. CHENTALAPATI :
MS. D. DAS ROY '
ANUPAL DUTTA
SALIGRAM CHETRI
PK. ROYCHOUDHURY
K.C. MAHANTA

B. C. TALUKDAR
RK.DAS -

B.C. BAROOAH

P. CHOUDHURY
KHAGEN GOGOI
RAJESWAR SARMA
T.G, BARUAH ‘
DG. BABUA!-:! _

~ MD. ABDUL HAKIM (11)
MS. S. D. PURKAYASTHA
AC. KALITA!

B.C. SAIKIA

TAFAZZUL HUSSAIN

_ TAUHIDUL ISLAM

R.D. LAL -

- B.C. CHAKRABARTY .
MS. SUNITA KERJIWAL
SUKUMAR CHOUDHURY
G.C. PHUKAN

N.H. MAZARBHUYAN
BIMAN BARUAH
TONNING PERTIN
BASARUDDIN AHMED
MS. NILADRI LASKAR -
MS. DEEPA BORAH
MD. ABDUL MALEQUE
RAMEN DAS (Il

J. C. GAUR

HK. CHOUDHURY B

)

. BIPLAV CHAKRAVORTY

P.N. CHOUDHURY "
A. DEV ROY '
MS. N. BHATTACHARYYA
PRABIN MAHANTA
H.K. MAHANTA
D.N. BORA

R.K. BORA

A.C. BARUAH

M.M. RAY

PK. DAS

MS. SOHEL! SEAL

" MR. AJANTA TALUKDAR

MRS. N. T. NATH
NIRMALENDU SINHA

- MISS. Z. TSIBU KHRO

MS. ANITA DEVI

MRS ANU BARUA

MS. FATIMA AHMED
NILUTPAL BARUA
MS. B. DUTTA DAS
UTPAL CH. DAS

P.B. SARMA

ARUP KR. SARMA (Il)
MS. S. BARPUJARI
ACHINTA SHARMA

S. DEB ROY

SUNIL MURARKA

S.5. SAMADUR RAHMAN
BISWAJIT PRASAD

MS. M. PRADHAN

AK. JAIN

MS. JYOTIMALA KONWAR
MS. CHANDANA DEKA

' DR.BORA
H.R. KHAN

MD. S. ISLAM SHAH
SYED I. RAHMAN

. PARAMANANDA BORAH
© JAYANTATALUKDAR

MS. BONTI SARMA
KULENDRA BHATTA
MS. A. DEKA LAHKAR
P.K. BARUAH

(3)

MS. M.D.G. BARUAH
BHABAN! PHUKAN
RAHMAN ALI

DHIRENDRA KR. DAS

R. K. BORAH

ALOK VERMA

HRISHIKESH SARMA

MS. R. BHATTACHARYYA GHOSAL

" TB. JAMIR

AR. SIKDAR

- NITYANANDA BARUAH

CHITTARANJAN GOSWAMI

N.K. BARUA

B.K. BAISHYA

IFTE KHAR AHMED
D.C. NATH

MS. NILUFAR RAFIQUE
ZAFAR |QBAL

K.R. DEB

 MS. MEGHAMALA SHARMA

AJANTA SARMA

- SK.AGARWAL

ADIL AHMED
MS. NANDITA MORAL

- MS. DEEPANJALEE DAS

O.P. BHATI

DR (MRS) P. CHAKRABARTY

JAINUDDIN AHMED

B. KARPUKAYASTHA
SIDHARTHA SARMA

AXK.DEY

D.J. BHUYAN

S.K. MEDHI (1)

MD. SHAMSUL ISLAM
RATUL GOSWAMI
JOYRAM SAIKIA

C. B.GOGO!
BHUMIDHAR BARUAH

- AJOY KR. BARUAH
" DEVA KR. SAIKIA
. PRAN BORA

DEBAJYOTI TALUKDAR

" MRINAL KT. CHOUDHURY

‘N.K. NATH

DR PAUL PETTA
MS. BINA TRIPATHI
MS. ARIFA K. CHOUDHURY

'D.M. BORDOLOI

BHABA KT. GOSWAMI
M.K. GARODIA

'MRS. R. PHUKAN SAIKIA’

MS. SHARMILA PHUKAN
MUKUL GOSWAMI

J. N. SARMA

HAMIDUR RAHMAN {I)
SATYA BHARALI
KAMALESH SHARMA
BISWADEV SINHA

H.K. DAS

B.D. KONWAR

TN. SRINIVASAN

'MS. RINI B. HAZARIKA

DILIP BARUA
N.J. DUTTA
J. K. BAISHYA

_ MATHEIM LINGGI

D.J. BORGOHAIN
MS. APARNA DEV

~ AVMJIT ROY

KRISHNENDU PAUL
HALADHAR KALITA
DIBAKAR GOSWAMI (i1}
MRS. N. DEVI SARMA
C.RDAS

MS. ANJU TALUKDAR
K.N. DAS

S.P.DEY

MS. INDRANI SARMA (1)
MS. BHANU SENAPATI
NANI TAGIA

DEBASIS SUR

MS. ANURUPA DEY
RANADIP DUTTA

'D.C. BORAH
" R. K. PRADHAN
"SANTANU BHATTACHARYYA

SATYAJEET SHARMA
DEBA KR. DAS

PRIYATOSH BHATTACHARJEE
" PARITOSH PURKAYASTHA

MS. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE
PRADIP DUTTA ROY

M.K. MAJUMDAR

B. M. CHOUDHURY
SOUMITRA SAIKIA

SYED MD. T. CHISTIE

R.K. VARMA

DR (MRS.) M. PATHAK

MS. KALPANA BARUAH
B.W. PHIRA

S.R. RAVA

MS: P.B. BHATTACHARJEE

" S.C. BHARALI
H.C. CHETIA

MANOJ AGARWAL

"HAREN DAS (i)

s

MS. AJANTA NEOG \;« -
ARNAB BISWAS S
SAHIDA BEGUM - ‘
MONMOHAN GOSWAMI
P.C. CHOUDHURY

M.N. NATH

MS. UMA CHAKRAVORTY .
MS. KABITA BHAGAWAT!

"MS. JUTHIKA CHAKRABORTY

MS. S. SENAPATI

MS. INDRANI SARMA (i)
MANASH SARANIA

MRS. G. DAS HALOI -

MRS. PRANITA CHOUDHURY "
DEVASHIS THAKUR =

" MS. Z. ARA BEGUM

.

K.C. SARMA _
SUMAN -CHAKRABARTY
ANIL KR. CHOUDHURY
ABRAR AHMED

MS. SANGHAMITRA DOWERA
B. ROY CHOUDHURY .
PRASANTA KHATANIAR
ANUP JYOTI SARMA

S.C. CHAKRABORTY

P.M. DASTIDAR .

- HAMIDUR RAHMAN (1)

MS. DEEPAWALI SHAH
D.K. CHOMAL

MD. NURJAMAL SARKAR
MS. ASHA JAIN

MD. AH. LASKAR

AJIT DAS _ _
MS. REETUJA DUTTA, - .
S.K. TEWARI k
TAPAN KR. DAS (I}

MS. INDIRA BARMAN
SHAH 8. A. RAHMAN -
PARAG K. DUTTA

P.C. BARPUJARI

MS. REKHA BHARATI

B.N. HAZARIKA

R.R. KALITA

M.K. SHARMAH

B.C. KALITA.

DR B.U. AHMED

M.U. MAHMUD

B.N. SARMA BORDOLO!
SALAHUDDIN AHMED
MRS. J. SAIKIA BHUYAN
NARAYAN CHAKRABORTY
SASHANKA DASGUPTA
RIPUNBORA - -
JAYNAL ABDIN (1) .

G. N. KAKAT} -

TP. MAZUMDAR

ANUPAM SARMA
KAMESWAR LASKAR

U.K. THAKURIA

J. M. DAS

MS. G. DAS LAHKAR
CHANDRA BORUAH

S.P. SHARMA -
BHUBANESWAR KALITA (u)
MS. K. M. BEZBARUAH
NELSON SAILO .

" N, K. GOLDSMITH

SURAJIT DUTTA
AK. MEHTA -

ANJAN J. SAIKIA. -
AK. BARUAH (i) -
BALDEV SINGH -
Y.S. MANNAN
RAJ SEKHAR

PULIN BISWAS
MONOJ BHAGABATI
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MADHURJYA NARAYAN
'SONESWAR DAS

P. LEONARD AIER
MRINAL SARMA

MD. A. ALAM KHAN

MD. INAMUL HUSSAIN
MRS. J. CHAKRABORTY
'MS. 8.B. CHOUDHURY

MRS. APARAJITA BARUAH

U.S. AGARWALLA
PK. SENSOWA
O.K. MAHESREE
N.N. BHUYAN CHOUDHURY
MUDANG BAT
SARBESWAR DAS
MRS. AMI B, SARMA -
AFTAB ALAM
J.K. ADHYAPOK
COL (RTD.) M. GOSWAMI
BK. SINGH
MD. AYUB ALI
ADHIR S. CHOUDHURY
S.R. SAIKIA )
BAHADUR RAMCHIARY
TAPAN DAS {1l)
MRS. PUSPA GOGOI
MS. APARAJITA SHARMA
" AJOY KR. DAS
NAIMUDDIN AHMED
ANJAN.KALITA
BIMAL KR. JAIN
AMINUR RAHMAN
REKIBUDDIN AHMED
MIRNAL KALITA
MRS, M.C. CHOUDHURY
MS. CHANDRAMA SARMA
K.D. CHETRI
S.J. BARTHAKUR
MS. ANJANA DAS
* K. KATH HAZARIKA
PRITOSH BANIK
 ARUNABH CHOUDHURY
MS. MINATI BHUYAN
S.R. HALOI '
BHASKAR DUTTA
TAYAM SIRAM
DULAL TALUKDAR
C'R. BISWAS
BHASKAR KR. SHARMAH
AK. SAIKIA
DINESH AGARWAL
MS. P. BHATTACHARYA
MS. MAMONI CHOUDHURY
MS. TRIPTIDHARA DAS
SURAJIT CHAKRABARTY
MS. U. BHATTACHARYYA
MS. MOMIKSHYA ARUNA
RAJESBH AGARWALL
ABDUL MALIK
MS. D.S. NEOG
. MS. N. N. AHMED
MS. S. T. SARMA
MS. H. B. GOSWAMI
. KHIZIRUL MONIR
*MRS. K. K. CHOUDHURY
* MS. MAMON DEKA
MS. DEBJANI SEAL
AH. KHAN
MS. TAFIKA A. RAHMAN
MS. PRIYANKA BARUA
ABHIJIT BHATTACHARYYA
MS. ECHO SHARMA .
KALYAN PATHAK
MANISH GOSWAMI
MRINMOY KHATANIAR
'DIPANKAR BORA

SUMAN SHYAM

-BEDADYUTI CHOWDHURY

MS. BORNALI BHUYAN.
MS. BANTI DUTTA

MS. MOUSHUMI DEKA

MS. CHANDANA NAND}

"SUNIL AGARWAL-

HARI KANTA DEKA

* MS REHANA BEGUM (})

O.P. SAHARIA

S.C. ACHARYA

S.S. DUTTA

AKHTAR PARVEZ

MS. N.S. THAKURIA
S.S. MOZINDER BAROOAH
DIPU MANI THAKURIA
JAINUL ABEDIN (if) .
JAWRA MAIO

JOGEN HANDIQUE
IA. TALUKDAR

‘BIKRAM CHOUDHURY

NABAJIT BHARALI

MRS. H. M. PHUKAN
A.R. MEDHI

MD. BABULUR RAHMAN
PK. PODDAR

MD. ILIASH ALI

" RAMKRISHNA BHATTACHARJEE

D.N. BARMAN
M.K. MISRA
R.J. BARUA
B. K. DUTTA

~ MRS, 8. DAS BHUYAN

DHARMA BHUYAN
MRS. M. RAJKUMARI
ACHYUT OZAH
BIKAS HAZARIKA
MS. MONI NATH
S.K.DAS .
RAHMAT ALI
DEVAJIT SAIKKIA
MATIN B. U. AHMED
B. K. HAZARIKA
SONJOY SARMA
ASHIT BISWAS

" MD. A J.ATIA

ASHIF AHMED
MATIUR RAHMAN

AK. BASFOR

SHOUMEN SENGUPTA
DK. JAIN

MS. MALLIKA DUTTA
AJUNGLA AIER

H. B. SARMA

PRAJNAN C. DEKA -
ARINDAM BARTHAKUR
M. J. DAS :
P.K. TALUKDAR

MS. MOHSYNA SYREEN
MS. K. M. PHUKAN

MS. J. RANI BORA
MANASH BARUAH

K.K. BHATTA

'MRS. RANI DUTTA

ASLAM KHAN
PRANAB CHAKRABORTY
MS. PURBA! KALITA
JAYANTA DEKA
NAVAROON NATH ~
MS. NIRMALI TALUKDAR
MRS. SONGHITA DAAS
N.A. LASKAR

NAJROL HAQUE

MITHUN TALUKDAR'

* KANHAIYALAL GUPTA '

MRS. M. GOHAIN

@

MRS. GITA MEDHI

B.S. BASUMATARY

N. P. DAS

BHRUBA KR. SAIKIA
INDRANEEL CHOWDHURY
MRS. R. S. CHOWDHURY
SUBRAT BHUYAN

MRS. JYAISNA SIKDAR
MRS. M. SARMA BARUAH
J.P.DAS"

HIRALAL MAURYA
KAMALAKSHYA DAS

MS. IPSITA GOHAIN

MS. DIPASHREE SINHA
MS. NIRUPAMA BARUAH
MS. PAPIA CHAKRABORTY . .
HAREKRISHNA DEKA
SAJID RAHMAN

" MS. APARNA AJITSARIA

G.B. DAS

 DEBAJEET THAOSEN

S.K. MEDHI (I
BEGUM R. A. SULTANA

" ALOK DEB

MS. B. CHAKRABARTTY
MS. INDRANI CHETIA
MS. ANUPAMA DEVI
SIDDHARTHA BARUAH
S.R. RAJBONGSHI

K.K. BHATTACHARYYA
MS.-MANJULIKA BAROOAH
MS. MANJUSHA JHA
MD. KHORSHED ALI
ZAHANGIR HUSSAIN

S. N. DEV PUZARI
DIGANTA KR. MISRA

- MD. AFTAB HUSSIAN

MRS. N. S. AHMED ISLAM |

~ MS. GR. MAHILARY

M.K. MODI

LA. HAZARIKA
SHAJAHAN ALI

DHIMAN TALUKDAR

U.P. BARUAH

MS. ARUNIMA SENAPATI
MS. SUJATA CHANGKAKOTI
A.L. MANDAL

UTPAL DAS (ill)

S. K. KHAITAN

MRS. V. L. SINGH

A. J. DEKA

S. K. SINGH

_ NIRAN BARAH

MRS. A. A. BEGUM
SONESWAR SAIKIA

" J. P. CHAUHAN

DEBAJIT.GOGO!I

- GAUTAM SOREN .
AFSARUDDIN CHOUDHURY

JOGEN BORDOLOI
SUNIL KR. SINGHA
MRS. B. BHUYAN
ARUN NATH

MS. M. BORDOLOI
SADHAN. KALITA
CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY
PRABAL KATAKI
SANJU GANGULY

R.K. BOTHRA

MS. NAVANITA MITRA
RAM NAKSHTRA

S.N. RAY

. DK. SARMAH
MS. ANUPAMA DASS -

MISS. R. DEKA
LK. BORAH

R.K. ADHIKARY 4
SK. SHARMA
MISS. ANITA DAS
J. K. SARMA

“MRS. M. CHOWDHURY
ZIAUL ALAM

MS. N. HOMCHAUDHURY
SK. SINHA
ROMEN BARUAH

ARUPANANDA CHOWDHURY

NILADRI BHATTACHARYYA
MS. . KRISHNATRAIYA

MS. PAHARI SAIKIA

N. K. BARKAKATI

ASHIM KR. CHOUDHURY
MS. S. HAZARIKA

RUPJIT DE

RK..NATH

D. J. DUTTA

RK. SARMA

DINAMANI SARMAH
PARTHA CHOUDHURY

B.P. SINHA

ROFIQUDDIN AHMED |
AISWARYYA SARMA

MS. A. BARUA

MD. NIZAMUDDIN SEIKH
DIGANTA GOGOI

SANJIB ROY

MS. KALPANA GOGOI (SARMAH)
ANIRBAN DAS

MRS. INDRANI CHOWDHURY
ANAN KR. BHUYAN
PALASHDAS =

MS. BIPAAKKHI BORTHAKUR
DIPAK KR. DEY.

PARTHA P. BARUAH

AJIT KR. DUTTA

MD. BAHARUL ISLAM

. MD. TARIQUL ISLAM

ABU SAYED
BHASKAR BARMAN

'MS. BIJOYA BAIRAGI
PABITRA S. BHATTACHARYYA

SURAJIT BHARALI
MS. BABINA BEGUM

MS. NANDITA BHARALI
SUJIT KR. GHOSH

MISS. RUPALIM DAS
MISS. CHAMPA BHATTACHARJEE
PRANAB SHARMA

MISS M.M. BORAH

MS. BANTI BAISHYA
RADHA M. DAS
PADMESWAR DEKA
ANUPAM CHAKRABORTY
ANGSHUMAN BORA
RAJEEV DAS '
BISWAMBHAR SHARMA
HARGOBINDA BORUAH

.MS. JITUMONI SHARMA

PUTUL CH. GOSWAMI
RANJAN .GOGOI

MISS. LOLITA RENGMA

MISS, BASABI DAS '

MS. RUPANJALI DAS

MANISH CHQUDHURY

MISS. MARAMEE GOGOI
NABIN DEBNATH

MRS. CHAYA DEV|

MS. BASHARI SEAL

MISS DEBALINA CHOUDHURY
MS. SMRITISHREE CHAKRAVARTY
MISS. MAMAN! BASAR
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~ " MISS. SANCHITAROY

MISS. ANJALI DAS
DIPAK K LITA
NURUL I ‘CHOUDHURY
MD. AK. HOSSAIN

" MS. KAVERI MEDHI

\

KAUSHIK GOSWAM!’
ABDUR R. SHEIKH

MS. TAPAS! DAS .
HEMANTA KR. SARMA (il)

- MISS. DIPSHIKHA DAS

RAJESH KR. BHATRA
SAGARRAVIG.
PADMADHAR UPADHYAY
MISS. PEACE LAHKAR
IKBAL H. SAIKIA *
DIBYAJYOTIBORAH
MISS. HASINA YESMIN
MRS. JURI D; BARMAN
MISS. ASMINA BEGUM
MRS. RAKHEE B DEB
MRINMOY DUTTA

MISS. SANTANA SARMA
BIMAL SARMAH

AMBAR BARKATAKI |
MISS. NIZIFA KHANAM
MS. BARNALI MAHANTA
MIZAZUR R. BARBHUIYA
SANJAY ROY

IMTI LONGJEM

MISS. BIPASHA SARKAR
MISS. RiNI SHARMA
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA
R.K. DEV CHOUDHURY
SONIT KR. SAIKIA '
MISS. SEWALI KEOT

MS. MITALI MAHANTA
GAUTAM KR, SARMA -
SHAHAB UD MAZUMDAR
ABDUL MANNAF
RAGHUNATH PD. ROY
NURMOHAMMOD SARKAR
SANTOSH JAIN - .

SUNIL KR. JAIN .

Received frof the executant,

satisfied and accepted

Advocate

()

DIPENJYOTI DUTTA

MRS. BANAN!I DAS

RAJESH KR. CHAYENGIA
MS. ASHA TEWARI.

MRS. R. BORO BORAH
MISS. REKHA DEKA

MS. N. MEDHI KALITA
MANASH GARODIA
JAKIRUL 1. BORBHUIYA
SUBIR BHATTACHARJEE
MS. DIPIKA BORGOHAIN
MRINALENDU CHOUDHURY
DHRUVAJYOTI PATHAK
KAUSHIK HAZARIKA

DILIP BARUAH (ll)

MD. ABDUL MATLIB

RAJIB HAZARIKA
NABASHISH GOSWAMI
DEBASHISH BATTACHARYA
KUMUD CH. BORO | '
NARENDRA NATH JHA

"RANDEEP SHARMA

MS. TAMANNA BORA
MRS. FARIDA BEGUM
NEELANJAN DEKA
DEVASHIS BARUAH
MS. MEETA DEY

. TUSHAR KT. RAJKUMAR

MISS. S. MADHURI NEOG

MRS, RUNUMI DAS

MISS. B. MAYA CHHETRI

MD. MASUD-UR-RAHMAN HAZARIKA
TAPAN CH.DAS (Ill)
SANJAY KR. CHAKRABORTY
MRS. D. BAISHYA (GOGOI)

MS. ANJU AHMED

 ROBIN KR. DUTTA
SHARIF UDDIN

MRIDUL KR DAS

MRS. CHANDANA SHOME
RITU PARNA HAZARIKA
ABHIJIT DAS

MS. KANCHAN NEWAR
HRISHIKESH DAS
PRABIN DAS

............................................

me/us in the case’

%WQW

ANKUR BHUYAN

MRS. SHAHNAZ BEGUM
DEVA KR. DAS (Il)

MS. ROUSHANARA CHOUDHURY
RABINDRA CH. PAUL

MS. M. BHATTACHARJEE
MS. NAVANITA BARUAH
UJJAL KR. GOSWAMI
MRINAL KT, NATH

DURGA P. MANDAL

MISS. NAMITA CHOUDHURY
DILIP KR. JAIN

MISS. IWUMONI THAKURIA
ARUN DEV CHOUDHURY

© NAKUL KALITA

MS. MUNMUN B. SARMA
MISS. RANJUMONI NEWAR
MOIRANGTHEM G. SINGH
SANDIP BHATTACHARJEE
DEBASHISH SAIKIA
NANDAN SARKAR
SOFIQUR RAHMAN

UDAY J. SAIKIA

PANKAJ KR. DEKA

IMRAN H. LASKAR

MS. BANASHREE GOGOI
MISS. HIRAMONI DEKA
ISWAR CH. GOGOI

MISS BIJOYA SINHA

MD. KURBAN ALI

SAHIDUL H. SARKAR
GAUTAM SHARMA

MISS. ADITI BHATTACJARJEE
DHRUBA BANIA

~ GAUTAM CHAUDHURY

SATYABRAT DEV SARMA
MRS, NIRADA SEAL
NARAYAN D. BHUYAN

Advocate

And Accepted

Advocate

CVW u&w—qﬁ“‘“ QZ\“&

MISS. REHNA BEGUM (i)
MS. RAJI CHETRI

KISHOR KR. BHANSALI
DIBAKAR BORAH

NARESH MARKANDA

MRS. MAITREYEE BORAH
JAYANTA KR. PARAJULI
BAPAN CHOWDHURY
UTPAL KR. KALITA

MS. APARAJITA SAIKIA
MRS. MEERA H. BORAH
DEBABRATASAHA

MS. ANIMITA GOSWAMI - -
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’ o 0.0 NOo 4 OF 2003
Shri S. Talukiar

sessse fApplicant.
“- Vs = ,

1 | Union of India & Ors.

| sssse PRespondents.
@ | | f = nd -

I In _the matter of *

yritten Statement submitted by
the réaapondentm

{ : Thé humble respondents beg to submit the ;)ara-wise'

i

written statement as follows ¢

. That with regard $0 para 1, 2y 3 and 41, of the.

pplication the respondents beg to offer no commentse

) That with regard to the statement made in para 4.2,

6f the application the respondents beg to state that the applicant
}mitially appointed as khalasi under the respondent vide letter
no. Bel«(E )/Gmﬁ‘l/‘lO‘!?/‘lB(‘l Y6T7-GED=1/MC-Apptt » da‘bed 28,06 .1967

?;' s recorded in page no <5 of applicant service booke

to

1 | ~ Copy of letier dated 28.06.1967 is annexed

nereto and marked as Annexure =1

b

|§’3. That with regard tc the statement made in para b 3:

Jof the application the respondents beg to state that the date

ziof,birth of applicant as yecorded in the Service Book History
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gheet' is 3‘50&6'- 1944 which is sign@& ’by the Head o%‘ Office, slso
, l;iy the applicant in the medieai cer‘tifica‘be signed by the apmi-
éant and certified by Sub-mivisionax Medical & Health @fficev.-

ibmgarh.«hm age was recorded as 23(twenty ‘th:ree )years as on

1/07/‘“967 ises the date of ‘bz.r‘th. is 30»06-‘1944 aa per ‘the

_er‘ciﬁcate- A

A eapy of Service Book: is anmexed as Anhexure*n
and A copy oi‘ Medical certifiéate ia annexea

hereto and marked as Ann-emre‘-vIIIa
| =i@

1 a4 o 'fhat with z'egam £0 the- staﬁement made .‘In para bdedy

o‘ff fhe application the msponaents ’baﬂ, to sﬁate %hat the mmg

»'c

rfapresenﬁatian :receivad from the 9pplicant was scru‘tinized in t’
his office and that the daf.e of bir‘hh of applicant as rec“orded

1'1 ‘the ‘Service Book His‘tery Sheet (annexure~I1 ) 1s Z 30408 .1944

ich is signea by ‘the Head of Qfﬂoa a?i 80 by the azaz:":licant in

the medieal certificate (annemre <111 ) sismed by ‘!:he applican‘tz
ami certified by Sab*mvmicnai Medical 6’: Heald h Bi‘i‘mer,
Bibrugarh, his age vas reeorded as 23(twenty three: )yea‘rs a8 on
Ol!j]=.07 1967 ‘iée» the: date of birth is 3006 a1944 a,s per the-

e{-“?tificateo As such his. applicatien eannot aceedea 'to-

#
. L ! b

) : - . S

[N i

(e respzmdents beg to offer no comments; _

§

That with regard to ‘khe statement made in para 4 .7,

3016 the a.pplicatian the respondents beg %o sta.‘t‘.e that after reﬂej,@'e
(3 application, it is scmtinmed fram the Semice B@ok emd feund

the date of birth is 30. .1944 am’i "bhe same was mfomeﬁ vide

 That with vegard %o para 45 & 4$6, of the application o

. .o
| T #
. i
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i . .
lour letter no. 10(17 YGED-1/WC/2002/1648 dated 22.08.2002 to

1Shri A«B. Joshi, Senior Maneger (Aero ), Airport Authority of

}-India. Dibrugarh Airport, Dibrugarh with his reference letter

|n 0+ DIB/AAXI/E~6/Pension/1877 dated 03.07.2002.

A copy of letter dated 22.08.2002 is annexed

as Annexure =1V.

Te That with regard to the statement made in para 4.8,

ffrof the application, the respondents beg to staie that there is

no such mistake as it become clear from the medical certificate

issued by Sub-Divisional Medical Health Cfiicer, Bibrﬁgarh ( és:

per Annexure~III ).

b. " That with regard to p;aras 5¢1 t6 5.7 of the a,pplicax.ioﬁ";’

ithe regpondents beg to offer no comments. \
’9- . That with regard to paras 6 & &, of the application A
L regpondents beg to offer no comnentss

10, | That with regard to paras 8-1 o 8.4, of the application
;ithe v'eepondents beg to offer no comments.
5511. - That with regard to paras 9 to 9.1, of the application,

ithe respondents beg to offer no commentse

12. ' The respondents beg to say ‘thaf save and e'xéep‘t
%wnatever is specifically admitted in the written gtatement, the

‘-other contentions and statement may be deemed to have dbeen denied.

Yerificationsceses .
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I, Shri Dhiraj Bhattacharyya » Presently

' working as Executive Engineer(E),GED-I,CPWD,Chy-21 , being

" duly authorised and competent to sign this verification, do

hereby solemnly affirm and state that the statements made in

| para4‘~; to 12 are true to my knowledge and
belief and those made in para 2:3 eond2 { being matter of
records are true to my information derived therefrom and the
rest are my humble submission before this Hon'ble Tridbunal.

" 1 have not suppressed any material fact .

And I sign this verification on this  th day

' of March, 2003 at Guwahati.

P el 1

Declarant -

O\ZC" fo N“ﬁ"w"&/&o\

Dwmié

S /O Laj‘&
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248 SWANMY'S MASTER MANUAL FOR DDO(‘AND HEADS OF OEF!CES
has occurred, and (if) the date of birth s0 altered would not make hilf
incligible to appear in any School or University or UPSC examinatio
which he had appeared, or for entry into Government service on the (
on which he first appeared at such examination or on the date of his ini

appointment to Government service. , i by
CASE-LAW . ~ i

: 1. Limitation of 5 years for alteration of date of birth
be applied to those in service on15-12-79.—It has been held.i
v. Union of India, ATR 1987 (1) CAT 414 (Principal. Bench): 19
IATC 130 that the Notification issued on 30-11:1979 insisting on .makij
a request for change in the Date of Birth within five years.of the
'of appointment, would apply to those who enter Go%mment‘semiqe‘@
115-12-1979, and that the limitation; would not apply.to those i S
ion that date. . . b St bl )y
v 5. School certificate can be relied upon as authentic doctmeéntablRRes:. |
levidence for alteration of Date of Birth.—The applicant could ot PLEuE |

i duce the school certificate at the tifne of appointment as ihie'ScHotl Vo |

vclosed for summer holidays. He was therefore sent for .mediﬂal exa
tion and as per the medical report his 'date of birth was décided f
115-7-1933. The applicant subsequently submitted the schoo! 'certifice ’-
“showing the date of birth as 1-9-193¢ and requested the departmen
| effect the change on 16-6-59, furnishing copy of the certificate. Afte
_came to know that the date of birth was not corrected in the of fid& TECOT
i he represented in 1988, and followed it up.'T_hereaf ter the ab'pliclah’t’ i
\.ome before this Tribunal. Sy N A A

; ; Held: As per Railway Establishment Code. when a candidate declar
. lis date of birth he should produce documentary evidence such; gsiy
Matriculation certificate or a Municipal birth certificate. 1f he s not
to produce such an evidence he should be asked to pro
authenticated documentary evidence to the satisfaction-o
. ‘authority. Such authenticated docl}mentary evidence cou

* {eaving certificate, a Baptismal certyficate in original or 'some‘cf)_th'gr_ relia
ificate can be rebi
erefol

X VR vy
oA Ty el

document. It is clear from the aboye that a school cert
upon as authentic documentary %vidence. The respondent is {
directed to consider the representation ‘of the applicant and if the datos
of birth is found to be supported by documentary evidence as the sch
certificate the respondent shall correct his daté of birth in the sei'vi'cc,réc't;‘
and thereafter allow him to continue in service till is superdnnuation‘as
per the corrected date of birth. *~ LR AT o “’.,‘:“--

(l Md. Sayeed Hussain v. the Union of India, CAT Madras Bench, O.A. 1075 of
decided on 29-6-1992. ] ' _\’-5?5.5';. i "’?‘vi " 2 l’l

. v ‘ ! ’ bR Sy ¢, X %
I1. CHANGE OF NAME «¢. ‘o :thlt(u' ;
! . o N LT ef Bt el g
! 1. Procedure for change of name.—The name of a Government ¢
vant is entered in the first page of the Se_ryice ‘b_qok“with_ referen

Y

L

5
L (-??‘ '




- may declare the month and the year, or at least. the_year of birth*From,

. years representing his age from the date of appointment FAdipratds ¢

! ' CHAPTER 31 L !‘
MISCELLANEOUS SUBJECTS
i Y 7:-_.."‘

I. DATE OF BIRTH AND ITS SUBSEQUENT ALTERATION: & 4!
S O g g RiA TR e

1. Proof of Date of Birth at the time of initial appolittmient LA ¢an ) *.j;"g, .
didate is required to furnish proof of his Date of Birth by the Christianﬁm“i"
era at the time of initial appointment to Government service; while declars, iy ‘
ing the same. Normally, the date of birth as éntered inithe: High &3+ 4
School/Secondary School/Higher Secondary School tertificate i§ dccepted B\ K. $70

as documentary evidence in proof of age. In the absence of school.cer-}‘-{.&,‘;%,"{‘i;’;;"

tificate extract from “‘birth register’’ furnished by Municipal agthorities‘i’; N
may be accepted. In the absence of both the above proofs, the candidate-ﬂ;} ot

this his date of birth will be determined as 16th of the mionth so stated, ?*‘ e P
or 1st July if only year is declared. If the person isiable to declare only’, L7

his age, his date of birth will be determined by deducting the number o

c L s ¥ L,
; fg:- { Rules 79, 80, GFR. ):
PR .v‘nﬁ‘,"‘: u.,_‘!f“_g'ﬁ%ﬁ:{.g ’ 5 -

NOTE.—Since the basic proof is School certificate, othel

r alternatives:s,, iy}
mentioned above will not be accepted if the School certificate is available. o eL
In other words, even if the official is able to produce authentic record .
like extract from birth register from the Municipal authorities which hap-
pens to differ from the date of birth as entered in thie School cettificate, 5
such proof will hot be accepted. The official should have the date of birth .. %
as entered in the School certificate altered by the Educational authoritiés ’.'f.i'
Yo *

concerned with reference to the municipal records, . » DI HFSEINRS W

: SRV ‘\!1'."‘1;»{% &iﬁ;‘ -:'ft',e '
1f the Bducational Authorities refuse to alter the date of birth entered ,aj"“ '
in the School Certificate, the next remedy is to approach the Court of : 7= L.
Law with sufficient proof, for issue of appropriate direction to the Bduca--
tional Authorities. i Bk o T e
o RN R AN

2. Alternation of Date of Birth subsequently.—Once the date of birth ™ ;t:* -
has been declared by the candidate, accepted by the department and entered %" -
in the service records, it is not subject to alteration except under the or‘ders‘*, o

of the Hcad of Dcpartment.

o

seend

'

Under Note 6 to FR 56, (substituted in DP & AR Notification publish-
ed in the Gazette, dated 15-12-1979), a Government servant may request i,

-~the. Head of Department in writing within five years of his entry-into -‘“‘-,‘]‘
Government service, for a change in the date of birth a¥ recotded in his ;ré

Service Book, (i) if it is clearly established that a genuiné béné"ﬁgeAmlstake oo el

R
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IN THE MATTER OF :

ORIGINAL APPLICATION NO. 04/2003

Sri Satish Talukdar
" ... APPLICANT
-Vs. ——
Union of India & Ors. .
...RESPONDENTS.

IN THE MATTER OF :

Written statement filed on behalf of the -
Respondent No. 4.

I, Sri Munindra Kumar Das, S/o Late Bimal Kr. Das aged about 41
years presently working as Manager (Law), Airports Authority of
India (North Eastern Region) do hereby Solemnly affirm and state as

follows.

That a copy of the said application has been duly served upon me. I
have gone through the same and understood the contents thereof.
Being the Manager (Legal) of the® Airports Authority of India, I am
competent and have been duly authorised to swear this affidavit on
behalf of the Respondent No.4. | ‘

That all the averments and submissions made in the -Original

“ Application are denied by the answering respondent save and except

those which have been specifically admitted herein and that which

appears from the records of the case.
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T,hat> prior to contending the averments made in the Original )
Application the deponent would like to raise Preliminary Objections
against the maintainability of the Original Application before this
Hon’ble Tribunal for want of jurisdiction.

- PRELIMINARY OBJECTIONS

That at the very outset the deponent respectfully begs to state that .
although the applicant was appointed in the . Central Public works
Department (hereinafter referred to as C.P.W.D.) on 1.7.67, however, °
he was absorbed under the Airport Authority of India with.effect
from 1.7.90 vide Director General of C.P.W.D. letter under Memo No.
45-3-89/Bc.X -dated 7.5.90. As such, the parent department of the
deponent is no longer then the C.P.W.D. but is infact the Airports
Authority of India.

A copy of the verification from the Service Book of the
applicant, by the Senior Accounts Officer, A.AI,
Dibrugarh is amnnexed herewith and marked as
ANNEXURE - A |

That it is further respectfully stated that.in the Notification dated
 17.12.19998, wherein in exercise of the power conferred by sub-
section (2).of Section 14 of the Administrative Tribunals Act, 1985,
the Central Govt. has specified the 1% day‘ of Jan. 1999 as the date on
and from which the provisions of Sub-Section (3) of Section 14 of the
said Act would apply to certan'n organisations (Societies/Statutory
‘Organisation) owned or controlled by the Govt., the name of the
Airports Authority of India does not figure in the list of organisations
so mentioned therein. As such, the jurisdiction regarding the Airports
‘Authority of India and matters pertaining thereto lies before the
Hon’ble High Courts and not before the Hon’ble Central
Administrative Tribunals. Hence, the applicant ought to have
: approached the Hon’ble High Court by way of a Writ petition and not
this Hon’ble Tribunal, which is not the proper forum for redressal Vof :
his grievances. The Original Application so filed by the applicant is

therefore liable to be rejected at the threshold for want of jurisdiction.
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' @,

A copy of the Notification dated 17.12.1998 so published
in the Gazette of India is annexed herewith and marked as
" ANNEXURE -B.

That the deponent therefore respectfully states that the applicant is
trying to mislead this Hon’ble Tribunal by stating that he working as
Senior Assistant in the Office of the Respondent No.4 on deputation
basis. The deponént categorically states that the applicant has been
absorbed under the Airports Authority of India and as such his
grievances if .any, ought to be addressed to the competent authority

under the Airports Authority of India and not to the authorities of the

- Central Public Works Department. This is therefore a fit case, where

Your Lordships may deem it fit and proper not to adjudicate upon the
matter on merits gnd further direct the Applicant to approach the

proper forum for redressal of his grievances, if any.

PARA-WISE WRITTEN STATEMENT

(=4

That with regard to thé statement made in paragraph 1 of the

Application the deponent has no comments to offer.

That the deponent categorically denies the statement made in
pz;ragraph 2 of the Original Application and reiterates the statements
made in paragraphs 4, 5 and 6 hereinabove. In view of the fact that the
applicant has been absorbed under the Airports Authority of India in
1990 itself, the Parent Department of the Applicant is the Airports
Authority' of India  and no longer the C.P.W.D., -As such, the
jurisdiction regarding the subject matter of the Original Application
doesnot lie before this Hon’ble Tribunal.

Thét with regard to the statement made in paragraph 3, 4.1. and 4.2 the

deponent has no comments to offer.

That while denying the statements made in paragraph 4.3 of the
application the deponent states that since the applicant was recruited
by the C.P.W.D. and allegedly the original certificate of the applicant

was not returned to h1m, the same would have to be verified from the

!



1.

12.

-4-
recbrds so available with the C.P.W.D.. However, it is pertiilent to
mention herein that on 23.4.1991, a Proforma was iséued by the .
'Executive Engineer, CP.W.D. to the Airports Authority of India,
wherein the date of birth of the applicant has been clearly recorded as
30.06.1944 (as recorded in his Service Book). The Respondent
No.4/Airports Authority of India is not in a position to make any
change in the date of birth as has been recorded by the C.P.W.D. in
1967, "

A copy of the said Proforma issued By the Executive
* Engineer, C.P.W.D. on 23.4.91 is annexed herewith and
‘marked as ANNEXURE - C.

~That while denying the statements made in paragrap}; 4.4. of | the
Original application, the deponent puts tﬁe applicant to the strictest
proof thereof. A bare perusal of the certificate so issued by the
Headmaster of the Airport Kanoi L.P. 'School (Annexure 1 to the 0.A.)

reveals that whereas the said certificate was issued in the year 1999,

 the applicant had passed out from the sdid School in the year 1965,

The deponent humbly states that it is difficult to come  to the
conclus1on that after 34 years of having left the said School the

1

authorities concerned had maintained meticulous records w1th regard -

~to the date of birth of the app]icaht.\ Furthermore, since the Affidavit

sworn before the Judicial Magistrate, Dibrugarh (Annexuré -2 of the |

-0.A.) was based on the aforesaid certificate so issued by the

Headmaster of the Airport Kanoi L.P. School, the legality and validity

of the same is subject to the scrutiny of this Hon’ble Tribunal.

That with regard to thé statements made in paragraph 4.5,4.6, 4.7, 4.8
and 4.9 of the O.A., the deponent reiterates the statements/averments
made heremabove and further states that the date of birth as recorded
in the Serv1ce Book of the of the applicant must have been recorded on

the basis of documentary evidence produced by the Apphcant at the

time of joining in service. It is further stated that the Govt. of India has
" laid down certain Guidelines with regard to ‘change of date of birth’

which are as follows:

9o .



(a) An employee makes a request in this regard within 5 years of his

entry into Govt. service.

(b) It is clearly established that a genuine bonafide mistake had
occurred | ’ '
. and
(c) The date of birth so altered would not make him ineligible to
appear in any School or University or UPSC examination in which
he had appeared, or for entry into Government service on the date
on which he first appeared at such examination or on the date of

entry into Government service.

In the instant case, none of the aforesaid Guidelines/details have been -

met with and the applicant has approached this Hon’ble Tribunal at the
fag end of his career to gain some undue benefits. As such; this

Hon’ble Tribunal may be pleased to reject the application.

13. : That the deponent respectfully states that none of the grounds averred
in the' O.A. are good/valid grounds and the appﬁcant has not been able
to make out any case for claiming any relief from this Hon’ble
Tribunal. Under the facts and circumstances as have been narrated
above, it is humbly submitted that the instant application is devdid of

any merit and the same is liable to be dismissed at the threshold.

Verification ........



&
\‘% .

VERI FICATION

I, Shri Munindra Kumar Das, S/o Late Bimal Kumar Das, aged about 41
years, at present working as Manager (Law), airport Authority of India (North Eastern
Region) do hereby solemnly affirm arid verify that I am the Applicant in the instant
app?lication and conversant with the facts and circumstances of the case. The statements
made in Paragraphs 1, 2, 3, 4 (partly), 5 (partly), 6, 7, 8, 9, 10 (partly), 11, 12 and 13 are
true to my knowledge and the rest are my humble submissions before this Hon’ble

Tribunal,

) f
And I sign this Verification on this the 22 th day of August, 2003

M e drcow %Mmm/ @1’”

DEPONENT
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L ‘ THE GAZEETE OF INDIA  UXTRAQRDINARY [Pkt H=-Ske, 3(0)) "\
. . ™\,
Goverument aund moken the following amendmantna n thn \

notification of the Government of India in the Minintry of
’ .

Pﬁrnonnel,‘wpublic Criavancen and Pnnuionn.‘(nrpﬁrrmP“r of
i B D) H 0 I . ek P a0
. ' .

Pnésonnnl tand. Training) number C.S.R.730(ER), datad tha 2nd Mny,

(]

1986, namelyi-. . oy R e

.

1‘“?4*4—~f“‘f*' poe e © e rm——

In  the Schedile to tho said notification, ,after aserinl
o . . . ‘ . v 4 3
' ' T ‘f : o '

R

. H . .
nunmbar 9, aud the eutries relating thereto, the following aarinl
. " H i L . . .

. : . -

numbera 'and entries shall be added, namely:- \
S51.  Name of tha corporation/nociaety/ Statun ;
No. other authority
M-‘“"‘mh‘““—~~-ﬂ‘----‘—4.‘-ﬂ-.— ——————— TR W M G Gt N G e G G R AR AR AR L SYw. S R Gek TED Geh W SR G R TS SEh S SnE W wus
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- S AR A Bt

"10:'Natiqnal.Council for llnotae)
Manngemant ond Catecing Techoology, .
Library Avenun, Puna '
New Delhi-1(0012.

;Regintwrad undor
'Societien Regin-
’ v ‘tration Aet, 1HGO

¥

l
v o L

~§ - . .
11, Institute of Hotel Hansagement, Regiatered undar

Cataring and Hutrition, . . ‘ Societina Ragis~
Library Avanue,ﬁpqﬂa, S 'trnnion.Acttilﬂﬁﬂ
... New Delhi-t1100t12. " "' ~ ' N T |
ot rq! .- i PR N 4 |,"“'-' i

¢ ‘ U

12, Tonstitute of Hotel Hanagement ,
Cattriqg,jpchno]ogy.and Applied
Nutritipn:":'
Vaar Sawacrkar Mar
Mumbai-400028.

‘Rngintered under '
i «|.Bocieties Regin-~
'tration Acr, 1860

8, Dadar, RIS

13. Inntitute of

llotal Managament

h . ‘ . . -~Regintacnd under
v"Cateylpg Technology and Applind " Societies Rogin=-
“Nutrxtxon,' . tration Aet, 1860

"4 CIT Campus, Tharamani po, ’ ’

Cheunai~600113.

. I
‘:t"‘o' . Al .

14, Institutn-of Hote] Management , Reginstered under
Catnring’Techno]ogy and Applied Societien Rnagin- -
Nutrition, tration Ack, 1860 i
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v W Hutcition, tration Act, 1860
o PO Alto Porvorim, Bardnz,
Goa—403521.

e 16. Institute of Hotel Management, Regintgred unqor
Catering Technology and Appliad Sociaetian Ragin- .
Nutcition, ' tration Act, 1860

. A ] ] R ey ' L

S1 Polytschnie Campus, by

Bangalora-560001.

17 “Inntitute’ of Hotel Hanag»ment ! * ""Regiastfered under
' J ;Pntc ring and Nutrition, " ! 'sociatien Regin~
.7 'Sactor-G, Aliganj, . tration Act, 1860
" Lucknow- 226020. ‘ R S ’
e I BT RPN
18. TIastitute of Hotel Managemont, Registered undnr
Carer;ng Technologv and Appixed ,Societins Regin-
Nutrltxon - ' tragxon Act, 1860
lgf’Pf Row',’ DD Colony, Yidyanagar, ' =~ Y' O '
Hvdarnbad -500007, .
19. Instztute of Hotel Management, o Registered under
A, 'rCatnrxng and Nutrition, ‘ ~ Socintliien Rngin-
TR PR ,Government. Poly Compound Ambawadi,’ o tratioh Act, 1060
' Ahmodnb.d ~380015. B '
20. Tnstltute of Hotel Msnagement, " Registered under
Cntsrtng Trchnolngv and Applied Societinr Raginm-
Nutrltxon, ' : ’ Eratiom Act, 1660
) xVQ Nagar,: Bhubnhaxuar-75!006. : oo :' ;
1l o ., b . .
21. Inatitute of lotel Mannagement, Ragisternd undnr
Catering Tachnoloav and Applied + 'Socjatien Ragin-
L Nutcition, ’t tratlon Acr 1860
. .QLknréRonq, Jaipur-302016.
. . torey e - .. ) . ]
22(‘Tnﬂrltute of Hotel Hanagemant, Registered undar
Patarxug Technology and Applied Societirn Ragim-
‘Nutrition, , ‘tration Act, 1060

1100 Qrtn., Near Acadamy of Admn.,
Hhopal 46 0l6

w¢* L .

23. Innti?ute of liotel Management,
Cataring Technolosy and Applind
Nutrition,

v Nehry Pack, ‘Bouluevarcd Road,
8r1nagnr~l90001

Reglatered under
Societins Ragin~
tration Act, 1860 .
Yoy

"':"



- - 15 - o A

THE GAZLTHE 0 iNDIEY ENERAGRDINARY [Prace M= Sic.
o 5
" b o o v 1 ettt n w4 = 4 e N e e —
’ 1Y 2 - ‘
e St s . aa o e o e e = s = o a o e e . . - e e :__,____..-._.,._..__.._ ——— e \ \
24, Tunstitute of liotel Manoagerment, ‘ Regirtered uu?nr
# Catering Technology and Applied Societinn Rogin- !
- Nutrition, ‘ tration Act, 1860 ;
AIDC Buildxug, C.S. Rond, A o : <
"(ABC Stopaga), Rhangagarch, C o %;;.:ulif .
" CGuwahati~781005. ey e e . !
25. Inastitute of iotel Management, . Heginterend undoer \
;Catacving . Tachnology aud Applied . . Socinting Regin- :
L+ iNutrcition,, . , tration Act, 1860 ;
"kherapatti Colony, tlivvye e, 4 }
Opp.iSirdisai Daba Mandir, SRR : :
«1Gralior3474002. Y R TS ¥ t
T A E N IR IS DU F IR o i
¥ 26 h4Institute of .Hotel Management, ‘Registered undar . [
4 Catering Tuchnology and Applied , . ,{ Societias Ragir~ t
Nutrition, : .

lration Act, 1860
G.V. Raja Road, Kovalam PO, '

Thiruvananathupurnm*695527. tw. L
. ‘ o . 1, . -
27 .. Institute of Hotel Hanagement, .'Reglptnrnd undar
Catering and Nutrition, ".Societinn Regin-—
Sector—-32A, tration Act, 1860
Chandigach-~160047. o
28. ‘ITnstitute of Hotel Manogement , Regintered under :
Catering Tachuology and Applind © S8Societins Rrgir=- N
Nutrition, Te=tration Act, 1060 .
"Gury Nauak Dev Colliegnge, . -
Hardochanni Road,
»3 Gurdaspur—-163521 .
29. Institute of Hotnl Manngement, Regintered undnr
Catering Tachnolagy aud Applied .Sncirting Rogin- _
.Rutrition, : tration Actkt, 186D |'
anKufri, Shimla-171012. '
30, Institute of Hotel Manngement , Regintonred undey
Catering Terhnology and Applind Sorietins Regin-
Nzutr'-ir.io'n, tration Act, 1060

... 31~Indurtrial Bstate,
. Patoa-800015.
. + . 1
31. Nutionnl Power Traiuving
Tnrtitutre,
HETI Complex, Serctor-11,

Registered under |
Socintien Negin- :
tration Act , 1HGO

FParidabad(Nacyvana). , : :

‘

32, Central Pollution Contreol Board, Conrtituted under '
Farivesh Rhawan, Past Av jun Nngnce, the Hater(Mrovan- iy
Delhi~-1100732. . . - tion and Control !

. . RS , of Polintion) ‘

: Act, 1974, I

:

33, Iondian Tustiture of Advaneeod Repistersd vndenr ot
Study, Shimla-171006%, Soacintior Hepin- i
tration Acr , 1R6LO !

]

i

. ——
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Xeundviys ¥idyalayn Sangathen: uog*ntrrnﬁ undarv

" 1B, Yaztituticnrd Avea, Socxutxco An.1n—

Shinhid Jeect Singh Murs, v cranxop her, 1860
' Mew Dolhi=110016. : el .
. ) ¢ - . 4; PRLIN [ : .
'Favodyn Yidyslazya Somiti - i Registered under
.+ - A=39, Xailash Colany, ;i‘Schotxes Regis~
‘ _Naw Dulhx 1100&8. .'jitratlon Act, 1860
36 Indxan Counc11 of Aed:ccl fleseunrch, i"Rngst rud under e
"_”Ansarn Mugsrc, .+ Societ)eas RegLs=
' an Dalhx—110029. : : ,trnr\o' Avt, 1800
‘Pilm aand: Telev;uxon Instxtuta : 1Rn31stared under
‘of India, .. v - e ‘v ‘Soeciaoties Regin-~-
ﬁLaw College Road, : _trvotion Act, 1860
Pune-64110056. et
P o
.BE.gSatyajit Roy Piinm and Trlerviciown : " Registered wudar
i Iestitate, ‘ Bohzﬂrroﬂ Rﬁwwﬂ‘
B.H Ayupass liond, PO Tancharayar, ; reatioy Aot
Caluuttu“70009& o AD60. ]
\ ‘

i

. (F. No. H-11017/7:94-AT(Yo\. J1D)]
o | S. M. SAHARIAR, Under Secy.

e s ——

il

i
rootnotu* Principal nof\fxéntxon was published vide number

_ i m.g§b(n), dated tho 2nd Nay, 1986 onad aubaequenrly amanded
-the .-

+

. i
RS by

(1) €.S.R.1172(E), dated the 3lst October, 1986,
3 ‘(2) c.8.R.B4(8), dated the 6th Fabruary, 1987,
f i(3) G.3.R.409(E), dsted the 20th April, 1987,

'(4) G.3.R.562(E), dated tha 1lth July, 1995,
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Pr.mcd bz:;:;u;n Qovt, of lmh Trexs, Sing Pood, Lisyepsi. New Dethi- 110064
tshed by Ure Comzoller of Podbbaatione, Dc : —
j/{a//d[/'dé".,‘z orw, Dethi- 110056 — 1999,



g Ho. U=11017/T/94-AT(Vol.1(1)
T Government of India

' Miui:;tr-y of Personnel, Public Grievances .ond Pengions

" Vepartuwent of Personnel & Traintng ’
v (AT Division) , N
TSR N
New Delhi
¢ the 28th Decenber, 1088
OFFICE WEMORANDUM - 30 Ucvgyys

Subject:~ Jurisdiction of Central Administrative Tribunal
. for Non-Goverument/Autonomous Bodies-Regarding.

LE R 4

o The undersigned is directed to enclose herewith
thisiDepartument's Notification G.S.R. No.T4B(E) publinhed
in ‘the Gazette'of Indin (Extraordinary) on 17.12.98 on the
above subject and to request that the organisntions under
% the adwinistrative control of your Ministry/Department o
' figuring on the said notification who have been brongﬁﬂff“'ﬁ?n,
under the Jurisdiction of Central Administrative Trlhphﬁlf“mxlﬂ£”ﬁ
oy ba Informed nccordingly. , I éﬁ'”Wﬂ

( : . iﬁz O _":;
(S.M. Salhariar) o '
Under Secretnrty to the Govt. of Indin

Tel. Ho. 3017338 '\b
N \ B
[N ; -
"l‘o’ A\l T 01;!},
i+ The Socretlary, ' HMinistry of Human' Resource
) Davelopment, Department of Educotion, Shantri

Bhawan, New Delhi in respect of Indian Institute of
 Advanced Study,Shimla, Kendriya Vidyalaya Sangathan
‘and ‘Navodaya Vidyaalaya Samiti{(Five Copies).
. hPhe- Bt e .. /
2. . The  Secretary, Ministry of Information &
Broadcasting,Traunsport Bhawan,. Hew Uelli in respect
of Film & Television Institute of India, Pune nnd

Satyajit Ray Filo & Television Institute, Calcutta
(Thrce Copies). '

N

3. ., The Secretary, Ministry of Power Shastri Bhawan,
..., New 'Delhkl in vrespect of Hational Power Training

e -Institutle, Faridahad (Two Copics).
- The Secretary, Ministry of Environment ond Foreatn

‘ Paryavaran Bhawan, C.G.0 Complex, Loudhi Rond, HNaw
Dol in  respect of Central Pollution Control

7;j> o ~Hgdrd; New Delhil (Two Copies).

3. The Secretary, Ministry of ppalth and Fnmily
/ Welf y i | S : f
eiinre Nirman Bhawan, Hew Delh in respecl o

5 ~

\ 7

N Indian  Council of Medicnl Resenrch, Hoaw_Delhi (Two
Copies).

6. The  Secretary, Department of  Tourism, Transport
Blhinwnn, New Deltl in respectl of Hationnl Council
for Hote]vlr(nnngmturnl & Catering Technology nad 20
others Institutes (Twenty two Copies).

"
‘\‘:\(\.' \ -
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/'/ | : '
‘,%1 Namewiﬂ full :
'2 Dfsiqnation :
?%m'r : .
§‘w‘3¢\ I'athers. name/'.’{usl:xand's narwe in
i}*:if';‘ caae of female amnlo-on
gﬁ\:\;i "‘J.};ethcr SC oo 31 , $
¢ 3enLate, of birt.a ' :
_ %ﬁ,‘ 'I'ducatlonp‘l nat L-'f':’ Caiion
g {3) ’&cademic : :
é )gechnicul/P*‘o;. ssional s - —_—
’?7; PGMa\ant Residm*tnal addrass s~ ?0 .H&ti'/\uﬂu\ W‘.M ,'Z),V(A,Q,
?8: xact hclghf 1~ | o QM (\
(94 Peraonal mazks of iddotification:=(1) & N evaikohed. u.lbv
v - (ii)_
OX Date:-of "appointmant in C.P’.W.D.:— -7 - (,'?-

,a Data of appointment in prosent _
Y post, - ' - 12-95-20
e Wheth¢r permanent /Temporary g- rea! R Luatiag
f’) ! if ‘pefmancnt ,date of conf irmation: @’P Aeckn 3 C\:\Q e e

(q,, bate of confirmatian in the present post:-~ WNJ -

~"Substantive pos *,: held if any and date:- N
; .,;&Date of retirement on supe rannuationt- So-~fA oo Yy

,wSCale of pay in the present post:- Bos~1g-1ole-B0 - %,\\&w
iy, Easic. pay/pergontl pay of specia Qy
’ bay o :pecC al > \m“
pay dfown if any with date = 387)7/ brwe Woeoge \-Grqp
«.Bapdc pay as on 01/7/90 including | &%3
B ER/ER AL any - — o s
) Date of next increment = A-s- o : :’f'"'::.!i‘;';i
b Pcar,iod of cxura-ordimry leave 55
1t dQuming 1.1,90 to 30.6.90 which

ik will not -¢ount for purpose of N
-dncrement if any. 3~ A

Certifica thit the above particulars have hecon v.,hi i,
om the service recoeras of th. officdal and found to bein ordor.

| e
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EXEQWTIVE ENGINEER (B) : L;"‘
Signa P Rlye..0 "“m “& of ofCice |/
wvith D ?*\6"5-. Gauha
* | &QTKM
N | @ert{{’iea’ to le tr '}6 copy
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‘0.A. No. 04'0f 2003
. Shri Satish Talukdar:«-
R "2 - Sali ) ‘

Union of India & Ors.: .

And

Rejoinder  — submitted by- - the .
-applicant against - the ~~writtanﬁ3;
i - statement - submitted. -~ by v the- =

- -Respondent No.4. .

That = the applicant. ' above”: named ™ most = humbly ' and-, -
- respectfully begs to submit as follows:.: ‘

- +1: That “the applicant ‘categorically -denies* the averments- .
made under preliminary. objections in para 4,5 and 6 aﬁfﬁj
the written statement save and except~thﬂse=whichwhavewfy

- been specifically admitted  herein and - that 'whichﬂér*
appears from the records.
The applicant further submits that - the actual '

cause of action in -the instant case'aroserwhihe'the=:‘
applicant was in his parent department i.au'thewc;P;W;Dwé
and the instant applicationvlalso--in“=against~%the%;4

4 -original wrong action of ‘the C.P:W.D only which WAE .

S~

o —

~

wheeadn Naub..

E o,

Sf



vy

<-communicated™ to -the--applitantr by« the ~impugned--letter= -

dated - 07/10.06.2002-of ~ his :~present " employer - i ewt'

« Alrports Authority of India-and~the wistake: in=date of

wocorrected by the. C.P.W.D onlyy As 'such this-application>
"is well within the jurisdiction of the Hon'ble Central® - -

Administrative Tribunal,

2. That in reply to the statements made 'in para 8 and 10 . .
~of the written statement, the - applicant »bagsm“tO*w}

" reiterate as stated in para 1 hersin above and'furthBFNQ%
'pbegs to- submit that the”CmP;w:Dwmade”wrong*entrfeg*imw%k
«-the Service Book ~of the applicant atw“the*~timefﬁoﬁ%;§

i joiningwcw'the”basiswof~which%the%Executfve”Enginaergw%§~
o CLP.W.D issuedwthe=ﬁrofonma“ﬂated“25w0ﬂv$99%mawmstatauwga
gmwby'the'respondentnmeﬁtioning‘the~date-obeirthﬂef“thewﬁg

«-applicant wrongly as 30.06.1944 instead of 30.06.1949 e =

-4 3u That the applicant categorically denies the contentions - ;
‘made in para 11 and 12 of the written statement: and= -

. most humbly submits that the ‘certificate of the age- i

e

- proof in gquestion was submitted in original ‘to the. -
‘respondents in 1967 itself at the time of initial ..
~+ joining of the applicant, which the respondents-did not

- return to the applicant. In the certificate aforesaid-

+: it was clearly mentioned that the date of birth of ‘the' .
caapplicant is 30.06.1949 but - the  respondents wronglymgg
w racorded the date of birth as 30.06.1944 without going:ie

«=u thorough the said certificate and such “recording wasw -

" birth as recorded bY“’thel}Cipfwybh‘Willw”hgvah'tO““bB?izr



>,

b
. 3:

k-3

~pot based on documents and as:spch™ the s conmtentions ~ogfwsee-

“» .the respondents-are’ not'  tenable. Further; - im -thew=..

R4

-~instant case,  the issue- is -fully consistent -with- the=:.

V‘@uidelineS‘laid down by~th9'Govarnment‘of*India“in“thiswf;
‘matter as quoted under serial no. (b) “in para 12 of the-.-

written statement and as such it is a fit-case for the- :

o
Hon’ble Tribunal to ‘interfere wit, directing  the: .
‘respondents to correct the bonafide mistake since it:is -

¥ the settled position of law that there ‘is na‘timewiimit%ﬂ

+ for correction of bonafide mistake. - -

-~ 4,-That the applicant categorically-denies the statements - .

+ ‘made in para 13 of“the'writtenrstatemantwand"furthaﬁ%ﬁ;
= begs - to -submit"that**all*vthei~groundsn*shnwn**inﬂithis%éﬁﬁ
Lﬁ~fépplicatiunf-and-"tha*-reliefs‘uorayedwvfor**araﬁ“genuinegw%§4
”’”gonafide and legitimate. .. - . - " - s
|
‘5. That under'thE“facts'andvcircumstances*statedvabove:g@,
© this application deserves to-be allowed with costs. ... - |
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e Iy 8ri Satish- Talukdar, ' Son ofﬂtateWQlonga“Taldear;‘agedw?“
< about 53 years, presently workingras Senior:-Assistant in ‘the~, -
fmJOffﬁce%af&%hewSawi@rwﬂanager;“ﬁirparﬁ*Authoritv’Uf“Iﬂdia?fﬁk
wu“Nétﬁenal*fAirﬁorts:woivisienszbﬁbrugarhx(*Assamf““db“”ha*gbym%@
e eyerify that'the&statamentS”made-inﬁParagraph“lﬂto*4ﬁars~tmue“ﬁg’

-

Sime g ﬁv-knowladge"and~1ﬂhave*notwsuppressed'any@m&tQVT&T‘*&Ct%wﬁg

“And I sigm this verification'on“thiswthe*Se“th“day*afwgq i

August, 2003,

svj satbmd Kokt



